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TDRM No. 4 
/(S ~ 6 Rule 42) 

IN.  THE CLMATRAL AlDdl 'NiMTRATIVE 	TR 18 LNA L 
­ GLWAHATi B ~NCH: ~UWAATI. 

if  

LRDERS  SHEET 

APPLicATION NO. 

-Applil ant (S) Cv\,IOVV  

Respoi da qOAA,3 

Aivocite ", for the Applican 
- 
t zz A-r 	(9-/- 	b .1-4"t -7yD 

Adv'"OC-ints f or the Respondant: 

Notes of the Registry 	 Uate 	Drder of the Tribunal 

119419*01t- Heard counsel for the .- parties** 
A001.1ca4io", i's Iri tbrij, 

Is4ae notice as to why the applic4-, 

	

III ir 	t.-Glonation 
vide 	 t shall not be admi ted o  Returnable ,  

C F. 	 by four weeks* 
or i~ S  0 	 vidt, 	 Also l,'issue noticia as to why X)W 

	

1poijh 	0 	 'J'interim order as prayed for shall not 

-be granted, Returnable by two weeks *  
Ay. S9 jr)W_ 

Mr.B.C.Pathak a  1earnedAddl,C'G4SOCO 

I'Mrs*M*Das s, counsel for the State , and 

s Mr*S.*Sarma,, learn4& counsel accept 

notice for respondent. Nos. 1 j, 2& 3 and, 

5 respectivelye 

In the meantime #  the applicant 

oshall be allowed to occupy the offici'l 

quater in which his family menfbers are 4A kel2- 	 staying at Dhubri* 
/- HOA 

gA7244vt  I- r 

List on 3/10/01 for admissione7 

Mto 	
Vice-Chairman 

A cn 
mb 



O.A. 11 14o.379/2001 

3 al 0. 2001 	Heard Mr,D*K*Das, lea 	:counsel . 00 
for the applicants A r.S*Sa rma learned coq- 

nael appearing for the resporident NoS sLb- 

his tax written statement, The other 

resoonden ts more pariicularly s  reepp.ndent 

Nos' * 2 1,3 &,.,,.4  may file written statement as,  

prayed for by Mr.Y.K.Phukan, 

List;.-th a matter again on 16 * 11 .01 

ti 	 in: 2the meanwhile 'the operation of,-the inte- 

rim order dated 19.9.2001 shall continue 
u,ntil further order. 

0 

e.,n ze. -r et" 

Vice-Chairman 
bb 

1 6.11-01 	 mr-SeSarma, learned counsel for 

the a plicant informs that s6nilar matter PI 
ar6 :fixed for hearin4 i)e-fdre DiVision 

Bench,on 5.12-2001. 	4 . 
List the case on 5 .1 2 04b 01 beftee 

Division Benche 

Ik U 

bb 
5.1 2.01 *­ 	Heard - Sri 0,K.Das, learned counsel 

For the ap"licant as well as S ri 5 S a rma 

a  -iod counsel for resj-:pnaent N . 5 9  M rs. a r, 	 0 

M.Gas, learned counsel for the respondent 

-r.A.Ueb Roy, learned Sr. Nors. 2 and 3 and P) 

C..G.S. 0. Fe r respondent No. 1 

Li s t,,,  on .20.12,01 for hearing. 

Endeavausr*,.'shalj be made to dispose4 or 

the same 6t tnel .next date, Meanwhile, 

i 6terim order :dated 19,'90'01 shall ~ontinue. 
V>  

All . 
Mem*be'r(j) 	 Memb 

9k 	 mb, 

L 	the mat~&~ be, listedl.. a.  a or 
f  9 	00j,,-<ongwith,--::~i__;_ 	

s 
hear-in 	rr ~8. 1. t2 	 ). -A s 44'0/20('  /2?,  
and 	/2001. T 	interim orde 	ed 19.9 01 
S 	confinu~e 

j  
L 



O.A.No.379/2001 

20.12.2001 	 Let the matter be listed again for 

1 	 hearing on 8.1.2002. By that time the respondents, 

more particularly the State of Assam is directed 

to file the written statement. The interim order 

dated 16.1.2001 shall continue. 

Member 	 Vice-Chairman 

nkm 

!:d- 
	

08601 *02 	Pass over and list it again an 10.1.02 
fo r h ea ri ng. 

I , - ) ,2- - ~)_ 6--v I 

V:~Y 1, cn-VN _6j'4_ 

llkA. Ain 	
CIA_~ mb 

M ember V i c e-Chai rm an 

~ o' 

6 7 Iz/ P/ 
& 

~4~wm 19 46 adw C_ ~ 

'k4 

gf5" r 4&, 

ry\ 1'r, 

CA 	 C'~ 

VV,  

r" zk' ~' 

, dgmant delkv 

1.  2_ 	

"_ . 
k tT7 21.142 	Judgment delivered in open cou rt, k ept 

in separate sheets. The application is 

disposed.of in terms of the order, No order 
as to costs. 

ember 	 Vice-Chairman 
mb 
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C~!W,M ADMI141STRAT:1VZ TRTBVNAI, 
GUWAHJJT BENCH. 

0 
379 O-A./A)~& No. 	 of 2001 
With 

O.A.No.440 of 2001 and O.A.No.443 of 20'01 
~ 1.1.2002 

DATE OF DECI$101,1 
Shri S. Nayak-(In O.A.Nos.379 and 440 of 2001) 

Shri T.V. Reddy (tn O.A.No.443 of '2001) 
. . . . . . . P~4=:MNIV(S) 

Mr A. Roy and Mr D.K. Das in O.A.Nos.379 & 440 of 2001 
Mr B.K. Sharma & Mr U.K. - Nair in O.A.443/2001 

A0VOCATE FOR TY0 
Pk-,TITI0NEFJ(S) 

— VERSUS - 

The  Union of India and  others 	 RESPONDENT(S) 

Mr A. Deb Roy, Sr. C.G.S.C., 
Mr B.C. Pathak, Addl.. C.G.S.C., 
Di Y.K. Phukan, Sr. Government Advocate, Assam", 
and- Mms-M Das,G.QveznA eilt AdKocat . Assam. 	AVVOCATE FOR THE 

R&SPONDENTS 

THE HON'B14P, MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1. Whether Reporters of local papers may be allowed to 'see the I 
judgment ? 

.2. To be referred to the Reporter or not ? 

30 Whether their Lordships wish to see the fair copy of the 
judgment ? 

4.- Whether the judgment is to be circulated to the other Benches ? 14T 

Judgment delivered by Hon'ble Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI  BENCH 

Original Application No.379 of 2001 

With 

Original Application No.440 of 2001 

And 

Original Application No.443 of 2001 

Date of decision: This the ;2 /j,,b-- day' of January 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 
1. O.A.No.379/2001 

Sri Susanta Nayak, IFS, 
Divisional Forest Officer, 
Dhubri Division, 
D hlibri. 	 ...... A pplicant 

B y Advocates Mr A. Roy and Mr D.K.. Das. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Environment and Forest, 
N e w D e1hi. 

The State of Assam, represented by the. 
Commissioner & Secretary to the 
Government of Assam, 
Department of.  Forests, 
Dispur, Assam. 

.3. The Joint Secretary to the Government of Assam, 
Department of Forests, 
Dispur, Guwahati. 

The Principal Chief Conservator of Forests, 
Assam, Guwahati. 

Sri T.V. Reddy, TFS,. 
Divisional Forest Officer, 
Haltugaon Division, Kokrajhar, 
Distrct- Kokrajhar. 	 ...... Respondents 

.
By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr B.C. Pathak, Addl. C.G.S.C., 
.Dr Y.K. Phukan, Sr. Government Advocate, Assam and 
.,Mrs M. Das, Government Advocate, Assam. 

Il. O.A.No.440/2001 

Sri Susanta Nayak, IFS,- 
Divisional Forest Officer, 
Dhubri Division, Dhubri. 	 ...... A pplicant 

By  Advocates Mr D.K. Das and Mr S. Shyam. 

versus 

1* The Union of- India, represented by the 
Secretary to the Government ~ of India, 
Ministry of Environment , and Forests, 
New Delhi. 



2 

 The State of Assam, represented by the 
Secretary to the Government of Assam, 
Department of Forests, 
Dispur, Assam. 

 Shri M.G.V.K. Bhanu, IAS, 
Commissioner & Secretary to the 
Chief Minister, 
Assam, Dispur, Guwahati. 

 The Principal Chief Conservator of Forests, 
Assam, Guwahati. 

 The Deputy Commissioner, 
Dhubri, District- Dhubri. 

 Sri T. V 
* 
Reddy, IFS, 

Divisional Forest Officer, 
Under posting as Working PLan Officer, 
Upper Assam 	Circle, Jorhat, 
District- Jorhat. 

0 

IF 

...... Responents 

By Advocates Mr A.K. Choudhury, Addl. C.G.S.C., 
Dr Y.K. Ph ~ukan, Sr. Government Advocate, Assam and 
Mrs M. Das, Government Advocate, Assam. 

I11. O.A.No.443/2001 

Shri T.V. Reddy, 
Divisional Forest Officer, 
Dhubri Division, 
D hubri. 

By Advocates Mr B.K. Sharma and Mr U.K. Nair. 

- versus - 

 The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Env'Ironment and Forests, 
N e w D elhi. 

 The State of Assam, represented by the 
:Chief Secretary to the Government -of Assam, 
Dispur, Guwahati. 

 The Secretary to the Government of Assam, 
Department of Forests, 
Dispur, Guwahati. 

.4. Shri Susanta Nayak under order of 
posting as Working Plan Officer, 
Upper Assam Circle, Jorhat, 
C/o P.C.C.F., Assam, Guwahati. 

By Advocates Mr A.K. Choudhury, Addl. C.G.S.C., 
Dr Y.K. Phukan, Sr. Government Advocate, Assam and 
Mrs M. Das, Government Advocate, Assam. 

.............. 

...... A pplicant 

...... Respondents 
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0 R D E R 

CHOWDHURY. J. (V.C.) 

These three applications are inter connected pertaining to 

transfer order. Therefore, all the three applications were taken up together 
I 

for disposal by a common judgment and order. 

2. 	By N otification 	dated 4.9.2001 four orders were issued 

-transferring and posting of four Divisional, Forest Officers, which also 

included posting and transfer of the applicant and respondent No.5 in 

O.A.No.379/2001. The Full text of the Notification is reproduced below: 

"NO.FRE.68/2OO1/`PtJ/3 :- Shri P.Roy, IFS, Deputy Director, 
Manas Tiger Project, Barpeta Road is in the interest 
of public service transferred and posted as Divisional 
Forest Officer, Haltugaon Division, Kokrajhar, with 
effect from the date of taking over charge vice Shri 
T.V. Reddy, IFS transferred. 

Shri P. Roy, IFS is also allowed to hold 
the charge of the Working Plan Division, Kokrajhar 
in addition to his own duties. 

NO.FRE.68/2001/Pt.I/3-A :- On relief, in the interest of public 
service Shri T.V. Reddy, IFS, Divisional Forest Officer, 
Haltugaon Division, Kokrajhar is transferred and posted 
as Divisional Forest Officer, Dhubri Division, Dhubri 
with effect from the date of taking over charge vice 
Shri S. Nayak, IFS transferred. 

Shri G.N. Buzbaruah, ACF is hereby relieved 
of the dual charge. 

NO.FRE.68/2001/`PtJ/3-B :- Shri S. Nayak, IFS, Divisional 
Forest Officer, ' Dhubri Division, Dhubri is in the 
interest of public service transferred and posted as 
Working Plan Officer, Upper Assam Circle, Jorhat 
with effect from the date of taking over charge vice 
Shri M. K. Yadav, IFS already transferred * The 
Divisional Forest Officer, Jorhat Divisiori is hereby 
relieved of the additional charge of Working Plan 
Officer. 

NO.FRE.68/2001/Pt.I/3-C :- On having been released by Political 
(Vigilance Cell) Department from the post of Divisional 
Forest Officer, Bureau of Investigation and Economic 
Offences, Assam, Guwahati Shri R.C. Goswami, is 
in. the interest of public service transferred and posted 
as Deputy Director, Manas Tiger Project, Barpeta 
Road with effect from the date of taking over charge 
V:Lce Shri P. Roy, IFS transferred." 

By Notification dated 9.11.2001 the earlier Notification dated 4.9.2001 

pertaining to transfer and posting of the applicant vis-a-vis the repondent 

No.5 was modi-ELed. By the said Notification the applicant was reposted 

as Divisional Forest Officer, Dhubri with effect from the date of taking 
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over charge vice respondent No.5. By another Notification the respondent 

No.5, Divisional Forest Officer, Dhubri Division was transferred and posted 

as - W orkin g Plan Officer, Upper Assam Circle, Jorhat. By the Notification 

dated 12.11.2001 the Notification dated 9.11.2001 was stayed until. further 

orders. The 	aforesaid 	Notification dated 12.11.2001 	staying the operation 

of the Notification dated 9.11.2001 is the subject matter in O.A.No.440/2001. 

The respondent No.5 in O.A.No.379/2001 has been impleaded as respondent 

No.6 in O.A.No.440/2001. The respondent No.5 in 0. A. -N o.379/2001, 

respondent No.6 in O.A.No.440/2001, also assailed the order dated 9.11.2001 

transferring and posting him as Working Plan Officer, Upper Assam Circle, 

Jorhat in modification of the transfer order dated 4.9.2001 in O.A. 

No.443/2001 as applicant. 

There is no dispute at the Bar that transfer of an employee 

is - a 	part of the 	conditions of service. There is also no dispute that it 

is 	within the competence and domain of 	the employer to 	transfer its 

officers from one 	place/post to* another place/post. 	An order of tr . ansfer 

is not to 	be lightly interferred in exercise 	of jurisdiction under Section 

19 of the Administrative Tribunals Act, 1985, unless the Tribundl finds 

the order ar 
I 
 bitrary, unlawful. and contrary to the service rules or that 

the order is passed malafide with improper motive. The learned counsel 

appearing on behalf of the respective parties with their forensic ability 

focussed their arguments on the legitimacy of the order of transfer. 

Mr D.K. Das, learned counsel for the applicant in O.A. 

No.379/2001 and O.A.No.440/2001 contended that the respondents acted 

in a most illegal fashion by transferring and posting the applicant on 

extraneous considerations. The learned counsel contended that the authority 

at one point of time realised its own mistake and modified the order 

of transfer dated 4.9.2001 vide or-der dated 9.11.2001. But the same order 

was subsequently stayed , vide. . order dated 12.11.2001 on extraneous 

considerations. The learned counsel submitted that the order dated 9.11.2001 

was subsequently stayed by the concerned authority at the instance of 

an outside agency -who did not have any role to play. Mrs M. Das, learned 

I 

Government .......... 
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Government Advocate, Assam contended that the State repondents all 

throughout acted bonafide and passed the 	order 	of transfer and 	posting 

on 	exigency 	of service. Mrs Das 	also placed 	before 	me the 	connected 

records. Mr B:K. Sharma, learned, Sr. Counsel appearing for the respondents 

on. 	the other 	hand, 	submitted that at 	no 	point 	of time 	the 	applicant 

questioned the power and competency of the State respondents in 

transferring and posting the concerned officers under it. 

4. 	An officer of. the Government cannot claim any right to any 

particular post. 	He 	is 	required 	to 	serve anywhere 	in India, unless the 

transfer 'order is 	passed 	in 	contravention 	of 	the 	statutory rules. 

There is no dispute that the discretion of transfer and posting of officers 

is 	vested on 	the 	State 	Government, 	but all 	power 	has its own limits. 

An 	unfettered 	discretion 	is 	what 	the Courts 	refuse 	to 	countenance. 

Statutorily, all 	power 	is to be 	exercised reasonably 	and 	in 	good faith 

for 	proper- purposes 	only on lawful 	considerations. 	The 	power 	is to 	be 

exercised for valid and . lawful purpose. Unfettered governmental discretion 

is an anathema. There is no dispute at the Bar on the legal principle. 

What is in dispute is as to the respective assessment of facts. On perusal 

of the materials on record it appears that the applicailt in O.A.No.379/2001 

vide order dated 29.11.1.9,99 was transferred from. the post of Divisional 

Forest Officer, Central Assam Afforestation Division, Hojai and posted 

as Divisional Forest Officer, Dhubri Division. The said order of transfer 

and posting dated 29.11.1999, was stayed 	on 6.1.2000. Subsequently, 	it 

was vacated and the applicant was thereafter posted as Divisional Forest 

Officer, 	Dhubri 	Division. 	The applicant took over charge of the Division 

on 	7.7.2000. 	The 	applicant along ,.4ith three other officers was sent 	to 

attend the professional skills upgradation training programme at the Indira 

Gandhi National Forest Academy, Dehradun scheduled to be held from 

14.8.2001 for a period of ten weeks. In that view of the matter the 

applicant handed over the charge of the Division on 13.8.2001 for a period 

often weeks to the seniormost Assistant Conservator of Forests of the 

.Division as directed by the communication dated 27.7.2001 and proceeded 

for ........... 
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for attending the training program me. While the applicant was on training 

the impugned order of transfer was made transferring and posting the 

respondent No.5, Divisional Forest Officer, Haltugaon Division as Divisional 

Forest Officer, Dhubri Division with effect from the date of taking over 

charge vice Shri S. Nayak. By the same order Shri P. Roy, Deputy Director 

Manas Tiger.  Project, Barpeta Road was transferred and posted as Divisional 

Forest 	Officer, Haltugaon Division, 	Kokrajhar with effect from the date 

of 	taking 	over charge 	vice 	respondent 	No.5. By the 	same order the 

applicant was transferred and posted as Working Plan Officer, Upper Assam 

Circle, Jorhat with effect from the date of taking over charge vice-"- . 

Shri M.K. Yaday. Shri R.C. Goswami was posted as Deputy Director, Manas 

Tiger Project, 	Barpeta 	Road 	with effect from the date of taking 	over 

charge vice Shri P. Roy. 

5. 	From the records it appears that a representation was made 

before. the Chief, Conservator of Forests on 27.7.2001 from Kokrajhar 

by Shri T.V. Reddy, respondent No.5, requesting the Chief Conservator 

of Forests to consider his case *for transfer and posting to a Cadre Division 

befitting his seniority and experience. In the said representation Shri Reddy 

mentioned that he had completed four and a half years as Incharge of 

Haltugaon Forest Division and. that he also worked in Kokrajhar District 

with efficiency and diligence. A copy of the letter was addressed to the 

P.S. to the Hon'ble Minister of Forests, Government of Assam, Dispur 

, for information. The P.S. was requested to bring the matter to the kind 

attention of the Hon'ble Minister. On 27.7.2001 the Hon'ble Minister made 

the following endorsement in the representation: 

11secy Forests 

He may be posted at Dhubri. Pl. Put up. 

Sd/- 

27/7/2001 

Minister 
Forest, Social Forestry, Hill  Areas 
Deptt. Mines, Minerals, 

Dispur, Assam." 

In the file it was pointed out that though Shri Reddy, Divisional Forest 

Officer, Haltugaon Division had completed his tenure at Kokrajhar for 

more than four years, but Shri S. Nayak, Divisional Forest Officer, Dhubri 

Division .......... 
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Division had just completed one year only.. The matter was put up with 

a list 	of cadre 	officers 	who had completed 	three years in 	cadre 	posts 

including Territorial 	Division. The office indicated that it was premature 

for shifting Shri S. Nayak. The Joint Secretary put up the note to the 

Secretary on '024.8.2001 for posting and transferring the officers. In that 

co m m unication it was suggested for transf er ,  of respondent N o.5 as W orking 

Plan Officer, Jorhat in place of Shri M.K. Yaday. The Secretary submitted 

his note to the Minister of Forests and in his proposal he suggested for 

transfer and posting of respondent'No.5 as Divisional Forest Officer, Dhubri 

and Shri S. Nayak as Working Plan Officer, Jorhat and in that light the 

applicant was transferred. A representation dated 11.9.2001 was addressed 

to the Secretary, Government of Assam, Forest Department, Lispuf by 

the wife of Shri Nayak praying for cancellation of the transfer order 

of Shri Nayak. In that representation she pointed out that the applicant 

was transferred before completion of the three years tenure which was 

contrary to the policy of the Government. There is an endorsement of 

receipt of the representation in the Secretariat on 15.9.k0l. On receipt 

of the said representation the same was processed in the Secretariat. 

The office note that was put up before the Secretary mentioned about 

the the grounds cited in the representation, namely about his short stint 

at Dhubri, that he had served earlier in Working Plan Division at Jorhat 

and that his daughter was admitted to a school at Kalimpong. it wds-.." 

observed that on the above grounds only his transfer within a short period 

of tenure at Dhubri deserves consideration. The Secretary discussed the 
If 

matter with the Hon'ble Minister and the Hon'ble Minister in the notesheet 

ordered that the transfer order of Shrj. Nayak be stayed and Shri Reddy 

P 
. may be posted as Working Plan Officer, Divisional Forest Officer at Jorhat. 

Consequent thereto, the order dated 9.11.2001 was passed modifying the 

order dated 4.9.2001 in respect of the applicant, Shri S. Nayak and he 

was reposted as. Divisional Forest Officer, Dhubri with effect from the 

date of taking over charge and the respondent No.5 was transferred and 

posted as Working Plan Officer, Upper Assam Circle, Jorhat. Promptly, 

the respondent No.5 in O.A.No.379/2001, respondent in O.A.No.440/2001- 

applicant ........... 
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applicant in O.A.No.443/2001 submitted a representation dated 12.11.2001. 

There is an endorsement dated 1:2.11.2001 by the Joint Secretary on the 

representation dated 12.11.2001. Tn the representation the respondent No.5 

stated that pursuant to the order of transfer dated 4.9.2001 he took over 

charge at Dhubri Division. He-shifted his family and he got his children 

admitted to school at Dhubri. As he had admitted his children in the 

school at Dhubri, he requested to cancel the Government Notification 

transferring him from Dhubri Division to Working Plan Officer, Jorhat. 

It appears that the matter was processed on the day of receipt of the 

representation 	and the 	Joint 	Secretary 	in his 	note recorded 	that the 

Minister, Forest also telephonically told him on 11.11.2001 to keep the 

matter pending till his return from tour. In view of the .  above the order 

issued on 9.11.2001 was stayed until further orders. The Joint Secretary 

accordingly ordered for issuance of notification immediately. Pursuant 

thereto, the Notification No.FRE.68/200:1/Pt/24 dated 12.11.2001 was made 

which reads as follows: 

"No.FRE.68/2001/Pt/24:  Without prejudice to the pendency 
of the O.A.No.379/2001 in the Hon'ble C entral 
Administrative Tribunal, Guwahati, the transfer and 
posting order issued vide Govt. Notification No.FRE.68/ 
2001/Pt/22,. dated 9.11.2001 and No.FRE.68/2001/Pt/ 
22-A, dtd. 9.11.2001 in respect of Shri S. Nayak, 
IFS, Deputy Conservator of Forests and Shri T.V. 
Reddy, IFS, Deputy Conservator of Forests are hereby 
stayed until further orders." 

The above mentioned representation dated 12.11.2001 is a one-page 

handwritten representation found at page 23 of the file. There is one 

more three-paged representation dated 12.11.2001 addressed to the 

Secretary, Government of Assam, Forest Department, which was endoresed 

by the Secretary to the Joint Secretary on 13.11.2001. At page 58 of 

the file a typed representation also dated 12.11.2001 was ,also , fouild. Thi~ , said 

representation was addressed to the Secretary, Government of Assam, 

Forest Department praying for cancellation of the Government Notification 

No.FRE.68/200!/Pt/22A dated 9.11.2001. A copy of the said representation 

was addressed to the P.S. to the Hon'ble Minister for Forests, Government 

of Assam for information with the request to bring the matter to the 

notice ......... 
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notice of the Hon'ble Minister for cancellation of the said notification 

immediately. On the body of the representation the Hon'ble Minister, 

Forests, made the following endorsement to the Secretary, Forests. 

I 'Secy. Forests 

Pl. cancell. the notification transfer order of Sri Reddy. 
Pl. put up file urgently. 

Sd/- 

17/11/2001 

Minister, 
Forests, Social Forestry, Hill Areas 
Development: Mines and Minerals." 

The matter was processed, but from the records it appears that there 

was no followup action, may be because .  of the interim order of the 

Tribunal. 

6. 	From the conspectus it appears that the respondent No.5 took 

the initiative for his transfer from Haltugaon Forest Division - and for 

that purpose he sent a copy of the representation dated 2.7.'-'7j.2001 to 

the P.S. to the Hon'ble Minister of F-orests. The said copy reached the 

Ministry on 27.7.2001 as appears from the office seal where it put the 

number 260. In the body of the representation the Hon'ble Minister directed 

the Secretary for posting respondent No.5 at Dhubri and accordingly ordered 

him to put up and endorsed the application to the Secretary. He put his 

signature on 27.7.2001. The matter reached the Office of the Secretary 

on 30.7.2001. The office processed the matter. The office note clearly 

indicated the fact that Shri S. Nayak (applicant) was yet to complete 

his normal tenure of three years. On the other hand he completed only 

one year and was sent for training. The office note also indicated that 

the respondent No.5 served in the Territorial Division for more than Six 

years and it was suggested for his posting in a different wing other than 

Territorial Division. The Secretary to the Government of Assam, however, 

put up his proposal for posting the applicant as Divisional Forest Officer, 

Working Plan Officer, Jorhat and for transfer of respondent No.5 as 

Divisional Forest Officer, Dhubri. The Secretary in his note also did not 

take note of the fact as was mentioned in the office note that the 

applicant completed only one year at Dhubri. The Secretary, Government 

of Assam, Forest - Department, however, in his note mentioned that 

respondent ........... 
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respondent No.5 	completed four 	years 	at Haltugaon, but 	why 	he 	was 

proposed as Divisional Forest Officer, Dhubri despite the note given below 

is not discernible. At any rate, the Minister approved the proposal. In 

fact there was nothing so far for approval of the proposal of posting 

of respondent No.5 at Dhubri since the Hon'ble Minister him self ordered 

the Secretary, Forest Department for posting the respondent No.5 at 

Dhubri by his endorsement dated 27.7.2001. His approval dated 1.9.2001 

was only reiteration of his direction to the Secretary for posting the 

respondent No.5 as Divisional Forest Officer at Dhubri. As per the 

Notification dated 4.9.2001 Shri R.C. Goswami, Divsional Forest Officer, 

Bureau of Investigation and Economic Offences, Assam on his release 

by Political (Vigilance Cell) Department was to join as Deputy Director, 

Manas Tiger Project, Barpeta Road and to move first and take over charge 

from Shn" P. Roy, Deputy Director, Manas Tiger Project and P. Roy on 

his release - as Deputy Director, Manas Tiger Project was posted at 

Haltugaon Division and was to take over charge from Shri T.V. Reddy, 

respondent No.5, Divisional Forest Officer, Haltug 
. 
aon Division, Kokrajhar. 

On his relief by Shri P. Roy, the respondent No.5, transferred and posted 

as Divisional Forest Officer, Dhubri Division, was to take over charge 

vice Shri S. Nayak (applicant) transferred. 

7. 	 In normal course an official order was to be assiduously adhered 

to. Curiously, Shri T. V. Reddy — the respondent No.5, made an application 

before the Secretary, Forest Department, dated 5.9.2001 for modification 

of the reliever. In his representation the respondent No.5 suggested for 

~ allowing him to hand over the charge of Haltugaon Division and additional 

charge of Wroking Plans Division, Kokrajhar to Mr R.N. Boro, ACF, 

Haltugaon Division as first move and to take over the charge of Dhubri 

Division from Mr Bezbaruah, ACF, who was holding the charge then. The 

representation was seemingly addressed t o the Secretary, Forests, directly 

.on 5.9.2001 at Guwahati and the Secretary, Forests, promptly endorsed 

the representation to the Joint Secretary on 5.9.2001. The office processed 

the matter and put up the matter before the Secretary on 12.9.2001. 

The,  Secretary proposing to allow the respondent No.5 to hand 'over the 

charge ...... 
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charge to Divisional Forest Officer, Social Forestry, Kokraj7har Division 

Ji~ 
to enable 	him 	to join 	at 	Dhubri. 	The 	Secretary accepted the proposal 

and accordingly a communication was sent to the applicant by the Joint 

Secretary, Government of Assam allowing him to hand over charge of 

the Haltugaon Div:L-ion to Divisional- Forest Officer, Social Forestry Division 

Kokrajhar, Shri B.N. Patiri. The wife of Shri S. Nayak (applicant) submitted 

a representation before the Government of Assam through the Secretary, 

Forests, for modifying the order of transfer, more particularly before 

completion of the tenure and on the ground of hardship. The representation 

was duly processed. As was mentioned earlier the office note clearly 

pointed out that the transfer was' made within a short period and 

accordingly the 	representation required 	consideration. The Secretary 

discussed 	the matter- with the Hon'ble 	Minister, 	Forests, and thereafter 

put up a note before the Minister of Forests. The Minister of Forests 

in 	the 	note 	stayed the order 	of transfer of 	the applicant 	and 	the 

respondent No.5 was posted as Working Plan Officer, Upper Assam 	Circle, 

Jorhat. Accordingly Government Notification was issued on 9.11.2001 

modifying the transfer order dated 4.9.2001 and reposting the applicant 

as Divisional Forest Officer, Dhubri by taking over charge vice respondent 

No.5 and also transferring and posting the respondent No.5 as Working 

Plan Officer, Upper Assam Circle, Jorhat. Three days, after the said order 

was stayed, at the instance of the Ron'ble Minister as was mentioned 

earlier, the Minister in fact ordered for cancellation of the Notification 

of transfer of Shri Reddy from Dhubri. to Jorhat. 
1. 

8. The power of 	transfer 	and 	posting 	is, 	no doubt 	reposed 	on,' 

the employer. Public interest is the 	guiding 	factor. But, 	nonetheless, 	a 

public authority while acting in publLc interest is required to act fairly, 

reasonably and consistently. Powers are conferred for public purposes 

upon trust, not absolutely. It is meant to be used for valid and lawful 

purpose. Powers entrusted upon the public authority thus must be used 

reasonably, on good faith and on proper perspe'CtLVes. Power is not 

entrusted for abuse or misuse. Indiscriminate use of power cannot be 

countenanced, where the case ought to be considered on their own merits. 

Admittedly ........... 
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Admittedly, there is no ,  dispute that the Government adopted a policy 

for allowing its officers to be stationed 
I  for a period of three years. 

However, policies are Policies, they are not mandatory. But then, a 

professed policy or, a professed no rm is not to be ~ disregarded 

indiscriminately without any valid consideration. In the instant case decision 

to transfer and post the respondent No.5 was, in fact taken by the Minister 

on 27.7.2001 on an application directly reteived from the respondent 

No.5 through his P.S. No public interest is *discernible for his posting 

at Dhubri on 27.7.2001. When the matter was sent to the Department, 

the Department in its note clearly indicated that the applicant was yet 

to complete his full stint. He completed only one year and one month 

at Dhubri on 6.8.2001. His transfer from Dhubri was cited as premature 

in that office note. On the other hand it was suggested for considering 

the transfer and posting of respondent No.5 as Working Plan Officer, 

Upper Assam Circle, Jorhat. The Secretary, Forests, also in his note totally 

overloked those facts and proposed for posting the applicant, , Divisional 

Forest Oficer as Working Plan Officer, Upper Assam Circle, Jorhat. The 

Secretary also did -not take note of the fact that the respondent No.5 

served in Territorial Division for six years and therefore, a suggestion 

was made for considering his posting in a different wing. Those I 

considerations were undoubtedly, relevant considerations. But, perhaps 

the Secretary ., Forests,. instead 6f taking note of the relevant considerations 

was more pursuaded by the endorsement of the Minister dated 27.7.2001 

in 
. 
the representation of the respondent No.5 dated 27.7.2001 addressed 

to the Chief Conservative of Forests, a copy of which was sent to the 

Minister,' wherein the Minister indicated his mind for posting the respondent 

No.5 at Dhubri. In our view the Secretary, Forests, abdicated his 

discretion. While yielding to the request of the respondent No.5, the 

authority even overlooked the conduct rules and allowed a sub-ordinate 

officer to trample over the rules.' Service Conduct Rules command civil 

servants to maintain absolute integrity, devotion to duty and to do nothing 

which is unbecoming of a Government servant., A civil servant is entrusted 

with' the lawful discretion and individual judgment was given a go by 

in this fashion. 

I 
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W e have already mentioned about how therelieve order on 

transfer was modified at the instance of the respondent No.5. The authority 

of the respondent No.5 is somewhat also reflected in the communication 

sent by the Deputy Commissioner dated 12.11.2001 addressed to the 

applicant in Annexu're V of O.A.No.440 of 2001, which reads as follows: 

"The Commissioner and Secretary to Chief Minister 
has informed telephonically that the transfer order posting 
you as D.F.O., Dhubri Forest Division, Dhubri has been 
cancel-led. 

You are therefore instructed not to take over charge 
as D.F.O. Dhubri Division and wait for further instructions 
from the Government." 

10. 	It was somewhat curious that though definite all-egations on 

the part of, the respondents, particularly respondent Nos.3 and 5 were 

made with sufficient particulars and they had ample opportunity and time 

to f1le their written statement the allegations against those respondents 

remained unanswered. Where malafides are alleged it is necessary that 

the persons against whom such allegations are made should come forward 

to answer to refute or deny such allegations, or otherwise such all-egations 

remain unrebutted and the Court or Tribunal in such cases be constrained 

to accept the allegations so remaining unrebutted and unresponded on 

the test of probability. 

The legality and validity of the action of the respondents 

is to be judge d in the light of the facts emerged. The impugned action 

of the respondents including the order of transfer are only to be assessed 

in the framework of the events mentioned. As alluded earlier in exercising 

discretion the authority cannot preclude fair and genuine consideration. 

The decision making process must reflect absence of prejudice and 

pard,91i  y of the decision maker. The ' decision making process for all 
-4 _intents... ~ and Purposes must be fair, -  candid and just, not arbitrary, 

capricious and bias. Discretion is not unfettered. Reasons given mus' t 

sho w that the authority acted lawfully without taking into account factors 

those are legally irrelevant. Where a power is granted for a purpose if 

it.......... 
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it is exercised for a different purpose then it can be said that power 

is not. validly exercised. As indicated the -order of transfer dated 4.9.2001 

I was preceded by an earlier order dated 27.7.2001 passed by the Minister 

concerned for posting the respondent No.5 at Dhubri. No' reasons as such 

is reflected as to why the respondent No.5 was chosen to be posted at 

Dhubri. A decision is arbitrary if it is lacking ostensible logic or 

comprehensible justification. We have already mentioned about the noting 

given in the fi1e . for 	posting the 	aforesaid respondent in 	a place other 

than Dhubri. The reasons assigned by the department in the office note 

cannot be said to be irrational or unfair. At least no other weighty 

considerations were assigned as to the posting of the respondent at Dhubri, 

more so when the tenure of the applicant was incomplete. No reasons 

were 	assigned' at 	any stage for disregarding 	the relevant 	considerations 

mentioned in the office note those were reqk&ed to be taken into account. 

If in the exercise of discretion, power has been influenced by considerations 

that cannot be taken into account or by the disregard of relevant 

considerations required to be taken into account, a Tribunal or Court 

will normally hold that power has not been validly exercised. Admittedly, 

it is the Government which introduced the tenure of three years. It has 

its own meaning. It is also in consonance with the principle of legitimate 

expectation. The policy of the Government generated an entitlement for 

legal certainty. A person should be able to rely on such representations/ 

plicies. No doubt, it can act contrary to the policy, but there must be 

good and weighty reasons. 	No reasons, not to speak of good reasons are 

discernible for 	cutting 	short the 	tenure 	o f 	the 	applicant 	at Dhubri. A 

decision based on considerations which have given manifestly inappropriate 

weight on the rel-evant considerations is .  patently arbitrary in the absence 

of comprehensible reasons. It also goes contrary to the principles of 

equality enshrined in Article 14 of the Constitution, which prohibits unjust 

and, unfair decisions amongst equals. Inconsistency of the policy may also 

amount to an abuse of power where it disregards the legitimate 

expectations. It is also violative of the equality clause. Equality and 

arbitrariness .......... 
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arbitrariness cannot stand together, two antithetical images. We 11ave 

also indicated that the transfer order of the applicant was stayed by 

order dated 9.11.2001 by the Minister and posted respondent No.5 as 

Working 	Plan .  Officer, Jorhat and in 'the light of the order a Notification 

was issued by the 	Government on 9.11,2001 modifying the transfer order 

dated 4.9.2001 in respect of the applicant and reposted as Divisional Forest 

Officer, Dhubri Division and similarly, the respondent No.5 was transferred 

and post ed as Working Plan Officer, Upper Assam Circle, Jorhat with 

effect from the date he takes over charge. IN quick succession the order 

dated 9.11.2001 was stayed on 12.11.2001 on the telephonic instruction 

of the Minister on 11.11.2001 till the return of the Minister. We have 

m entioned about- the order made by the H on'ble Minister, Forest 

Department of 17.11.2001 	on 	the body of the 	application for cancelling 

the 	Notification of 	transfer 	order of the respondent 	No.5. 	No 	reasons 

are 	discernible for the 	subsequent st~y of the order and thereafter the 

said order was followed by the order of the Minister' mentioned in the 

application of respondent No.5. 

 Indiscriminate use of power cannot be countenanced, where 

.the case is required to be considered on its own merits. All powers have 

their legal limits. Decisio ns which are capricious or extravagant cannot 

be said to be legitimate — "Malafide exercise of power, and arbitr ariness 

are different lethal radiations 	emanating from the 	same 	vice; 	in 	fact 

the latter 	comprehends 	the 	former. 	Both are inhibited 	by 	Articles 	14 

and 16 	as was observed by Justice P.N. Bhagawati as he & then was, 

in E.P. Royappa, Petitioner Vs. State of Tamil Nadu and another, reported 

!in 'AIR 1974 SC 555. Where 'the operative reason is not lawful or relevant 

~ or extraneous and. inconsistent, it amounts to malafide action and hit 

by Articles 14 and 16 of the Constitution of India. 

 In . the circumstances 	the 	impugned 	order 	of 	transer 	dated 

0 

I 

t1_1_V 

4.9.2001 is not,sustainable in law and accordingly the order. No.FRE.68/2001/ 

Pt.I/3A 	as well as 	the* order 	No.FRE.68/2001/Pt./3B 	are 	set 	aside 	and 

quashed. In view of our quashing of the order dated 4.9.2001 so far the 

,transfer 	of the applicant as 	Working 	Plan 	Officer, 	jorhat is -concerned, 

~the 	order dated 12.11.2001 	referred 	to 	in 	O.A.No.440 	of 	2001 	stands 

m odified ......... 
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m o.difie d. For the same reasons we do not' find any m erit' in the application - 

in O.A.No.443 of 2001. and accordingly the same is dis m isse 	J 

14. 	With the 	above observations' * ~al_l the 	three 	applications 

ac&ordingly kands disposed of. N o order as *to costs. 

K. K. SHARMA D. N., CHOWDHURY) 
ADMINISTRATIVE,.MEMBER VICE-~ HAIRMAN 

nkm 
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114 THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHA TI, B EENC HJ* 
G U W A  H  A  T I 

An application under Section 19 of the Central 
Adminitrative Tribunal Act, 1985.) 

1~ "lic-A 	
1. 

0. A.  NO, 	Ll 	OF 2001 

BETWEEN 

Sri Susanta Nayak,IFS, 

Son of Late ,  Dr.Amarendra Nayak, 

Divisional Forest Officer, 

Dhubri Division, District- Dhubri . ...... Applicant. 

-Versus- 

1 1. 	The Offion of India, 

represented by the SecretaFy to 

the Government of India,Ministry 

of Environment and PorestNew 

Delhi. 

2 *- 	The State of Assam, represented by 

the Commissioner & Secretary to the 

Govt. of Assam,De partment of Forest, 

Dispur,Assam. 

The Joint Secretary to the Govt.of Assam, 

Department of Forest,Dispur,Guwahati-6. 

'The Principal Chief Conservatorof 

Porest,Assam,Rehabari,'Guwahati-781008. 

Contd ..... 2. 
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5. 	Sri T.V.Reddy, IFS, 

Divisional Forest Officer,Haltugaon 

Division, Kokraj h.ar, 

District-Kokrajhar. 

Respondents. 

.  DETAILS OF APPLICATION_ 

	

1. 	PARTICULAL-1,S OF THE ORDER AGA114ST WHICH THE 

APPLICATION IS MADE  : 

The present application is directed against the 

order issued under Memo No.FRE.68/2001/Pt-I/3-3 dated 

4.9.2001 by which the , Applicant has been transferred 

from his present place of posting in a most surrepti-

tious.,arbitrary,unfair and illegal manner. 

JURISDICTION  OF THE TRIBUNAL  : 

The applicant declares that the s~ubject matter 

of the application is within the jurisdiction of this 

Hon'ble Tribunal. 

LIMITAT'IONS :- 

The applicant declares that the present 

application has been filed within the Limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act,1985. 
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4. FACTS OF  THE  CASE  : 

4.1 0 	That the Applicant is a - citizen of India and 

as such he is entitled to all the rights, and privileges 

guaranteed under the Constitution of India and the 

1 aws f ramed thereunder. 

4.2. 	That the Applicant is an IFS Officer and he 

belongs to the 1998 batch of the Assam-Meghalaya Joint 

Cadre of the Indian Forest Service(IFS). The applicant 

had initially joined service in the year 1978 on being 

selected to the Assam Forest Service(AFS) by the Assam 

Public Service Commission and was posted as working 

plan'Officer,Kokrajhar. Thereafter,in course of his 

service, the applicant was, from time to time,transferred 

and posted at various places all over the State of Assam 

in which posts the Applicant had duly joined and rendered 

his service with utmost sincerity and without any blemish 

to his reputation. The applicant was selected for the 

IFS Cadre in the year 1998 while he was working as the 

Divisional Forest Officer,Central Assam Afforestation 

Division, Hoj ai. 

4 * 3 9 	That by an order issued by the respondent 

N0.2 under Memo No.FRE.3/90/Pt-II/191 dated 24.4.2000 

the applicant was transferred from the post of Divisional 

Lo_n-  bi -­ !~i n, -ral—&ssam Affotesii:~i`L' 	 6 Forest Offi,cer,Cent 	 vi 

Contd ..... 4. 
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Hojai and posted as Diviaional Forest Officer,Dhubri 

Division. Pursuant to the aforesaid order dated 

24.4.2000, the applicant took over charge of the 

Dhubri Division on 7.7.2000. 

A copy of the aforesaid order dated 

24.4.2000 - is annexed hereto and marked 

as ANNEXURE-I, 

4.4. 	That while the applicant was rendering his 

services as Divisional Forest Officer (here-in-after 

referred to as DFO) Dhubri, by a letter NO.FRE.52/96/ 

203 dated 27.7.2001 issued by the respondent No.3 the 

applicant along with three other IFS Officers were 

asked to attend a professional skills upgradation 

training to be held  from 14.8.2001 for a period of 

10(ten) weeks at the Inaira Gandhi National Forest 

Academy, Dehradun. Be it stated herein that participation 

in the said Training Programme to be held at Dehradun 

was made compulsory for all the four officers including 

the applicant., 

. ~41 

1~4 -1 (1 
iL- A copy of the letter dated 21.7.2001 

is annexed hereto and marked as 

ANNEXM5-II, 

4.5. 	That persuant to the aforesaid letter dated 

27.7.2001, the applicant handed over charge of the 

Contd ..... 5. 
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Dhubri Division on 13.8.2001 for a period of ten 

weeks to Sri G.N.Bezbaruah, the 8eniormost Assistant 

Conservator of Forest of the Division, as directed by 

the said letter dated 27.7.2001 and proceeded to 

-Dehradun for attending the said Training Programming. 

4.6. 	That while the applicant was undergoing 

training at -Dehradun, as aforesaid by a Notification 

issued by the respondent No.3 under Memo No.FRE.68/2004 ,  

Pt.I/3-B dated 4.9.2001, the applicant was transferred 
---------- 

from the post of DFO Dhubri Division and posted as 

Working Plan Officer, Upper Assam Circle,Jorhat and 

in his place the respondent No.5 who is presently 

holding the post of Divisional Forest Officer,Haltugaon 

Kokrajhar was posted. 

A copy of the Notification dated 

4.9.2001 is annexed hereto and 

marked as ANN EXUR E- I I I. 

4.7. 	That as the afoeesaid transfer order 

dated 4.9.2001 was issued in a most surreptitious 

manner behind the back of the applicant while he 

was undergoing the Training programme at Dehradun, 

hence the applicant had no knowlege of the said order L4n-.,,. 

till 8.9.2001. However, the applicant.was shocked 

to learn about the said transfer order dated 4.9.2001 .  

view of the fact that he had'merely particularly in 

Contd....6. 
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completed a little over one year's service in his 

presentplace of posting at Dhubri. 

4 * 8 * 	That immediately having come to know 

about the impugned order dated 4.9.2001, the applicantj 
-9 Is anAr: 

rushed back to DhubrI c~ ~10.-2001 and submitted a 

writen representation dated 11.9.2001 to the respon-

dent authorities praying for stay of the impugned 

transfer order dated 4.9.2001 inter-alia on the 

grounds that h6,had merely completed one year in 

the present place of posting and his minor daughter 

was in her mid-academic sessions. Hence he should 

be allowed to complete his, 'Lull term in his present 

place of posting. However, the said representation 

submitted by the applicant has evoked no response 

till today. 

4 e 9 0 	That in the meanwhile, the respondent No.5 

who had been transferred and posted in place of the 

applicant by the impugned order dated 4.9.2001 is 

claiming to have purportedly taken over charge of the 

OZEfice of D.F, .ODhubri Division in the morning of 

10.9.2001 from Sri G.N.Bezbaruah,A-qsistant Conservator 

of Forest,even while the applicant was away from Dhubri 

Contd.....7. 
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in connection with the aforesaid training programme.Be 

it stated herein that, the applicant had earlier handed 

over charge of Dhubri Division to Sri G.V.Bezbaruah 

for a perio d of 10(ten)weeks only for the purpose of 

attending dk Training programme for IFS Officers held 

at Dehradun. 

	

4.10. 	That by the impugned notification dated 

4.9,2001 as many as four officers including the 

present applicant were transferred wherein one Sri 

P.Roy,IFS, who was transferred and posted in place 

of the respondent No.5 was supposed to moved first 
a-d 
on relief by Sri P.Roy, the respondent No.5 was to 

join at Dhubri. However, the applicant has learnt from 

reliable sources that Sri P.Roy is yet to relieve the 

respondent No.5 from his present post of DFO,Haltugaon 

Division,Kokrajhar.But notwithstanding that by going 

against the very transfer order dated 4.9.2001, the 

ove-named respondent No.5 had made an attempt to 

forcefully and illegally take over charge of the DFO, 

Dhubri Division even prior to,himsu- relief from Kokrajhar 

and, the respondent No.5 is now claiming to have succeeded 

in his illegal attempt of taking over charge of the 

said Division on 10.9.2001 which date falls on a Sunday. 

	

4.11. 	That as already stated above the impugned 

transfer order dated 4.9.2001 has been issued in a most 

Contd ..... 8. 
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surreptitious manner behind,the ]pack of the applicant 

while he was attending a Training Programme aad at 

Dehradun. The manner in which the said order has 

been issued in so far as the applicant is concerned, 

and the immediate forceful and illegal follow up actions 

taken by the respondent No.5 for implementation of 

the said transfer order smacks of a well laid out 

design to oust the applicant from his present post 

in a most unfair, arbitrary and .illegal manner so much 

so that the applicant has been precluded from making 

timely representations before the respondent authorities. 

	

4.12. 	That the applicant respectfully begs to 

qta'e that the claim of the respondent No.5 regarding 

the purported taking over of charge on 10.9.2001 is 

not supported by any Govt. order to that effect nor 

does thE~ same has any reasonable basis. Further, 

10.9.2001 being a Sunday, the,  claim - of- the respondent 

No.5 as regards taking over charge on that day is 

absolutely illegal and cannot have the sanction of law. 

	

4.13. 	That the applicant states that as per 

the policy decision of the Government the normal 

tenure of posting at one place is three years and if 

for any reason an incumbent is .  required to be trans-

ferred before completion oil- three yo-ars, then the 

re asons for-such transfer is required to be recorded. 

However, in the case of the Applicant no such 

to 

Contd.....9. 



reasons whatsoever, has been assigned and he has 

been made the victim of the circumstances only for 

accomodating the respondent No.5. 

4.14. 	That- the applicant further states that 

the respondent No.5 on thebasis of,his purported 

taking over of charge on 10.9.2001 is now making prepa-

.
ration, to enter the official quarter of the D4F.O,- 

Dhubti which is presently in the occupation of the 

Applicant and his family. Ifthe respondent No.5 

_' - '~ Ucceeds in forcibly occupying the official quarter 

on the basis of such purported taking over ch arge then 

the applicant and his family members would suffer 

irreparable loss and injury. 

Furthe~r in view of th'e confusion created 

as . a result of the purported taking over charge as 

claimed by tne respondent 1141o.5, there is a strong 

4C 
	 possibility that the applicant might-be deprived of 

his salary and allowance on.diie_,time. The applicant, 

theref ore, prays for the protection of this Hon'ble 

Tribunal in this regard. 

4.15. 	That the Applicant states thkat going by 

sequence of events leading to the order dated 4.9.2001 

and the purported taking over of charge as claimed 

by the respondent No.5 it is'crystal clear that the 

I 	
. 	Con.td......10* 
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aforesaid transfer order dated 4.9.2001 is politically 

motivated and is founded on arbitrary,illegal and colou-

ra ble exercise of power for coll ateral purposes. The 

same has not been issued in public interest but only ,  to 

accomodate the respondent 146.5 at the cost of the 

Applicant, The transfer order reflects both malice in 

law and wzti~ as well as facts and the same has been 

issued with an oblique purpose to reach injury to the 

applicant.Further it i:s also stated tha 't"'  in the instant 

case no such urgency is there so as to war*a'nt immediate 

transfer of the applicant from Dhubri. Hence this is a 

fit case where this Hon'ble Tribunal may be pleased to 

interfere with the order of transfer dated 4.9.2001 and 

pass appropriate interim. orders. 

5. 	GROWDS FOR  RM112 J -~ ITH  LEIGAI,  PROVISIONS 

5.1. 	For that prima facie the impugned order of 

transfer of the applicant is not sustainable in law 

and hence is liable to be set aside and quashed. 

5.2. 	For that the impugned order not having been 

issued in any public interest but only with a view 

same is liable to accomodate the respondent No.5, the 

to be quashed and set aside. 

5.3. 	For that -the impugned order dated 4.2.2001 

-en issued is politically motivated and the same has be 

Contd ..... 11. 
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malafide and in illegal and arbitrary excrcise of 

powers for achieving collateral purposes and hence 

the same is liable to be aet aside. 

1 

	

5.4. 	For that the impugned order of transfer 

is unreasonable, unfair, capricious and viblative 

of the applicant's fundamental rights guaranteed 

under Article 14 and 16 of the Constitution oil- Tndia. 

'11he applicant"- has been discriminated uithout any reaso-

nable basis or . Justification and as such the impugned 

order is liable to be quashed and set aside. 

	

5.5. 	Por that the impugned order of transfer 

being in violation of the Government professed norms 

in the matter of transfer of officials, the same is 

not sustainable in law. 

-malice in law as ijell 

	

5.6. 	For that there being 

as fact it is a -fit case for this Hon'ble Tribunal to 

interfere with the impugned order. 

	

5.7. 	For that in any view of the matter the 

impugned order is not sustainable in law. 

The Applicant crave leave of this 

Hon'ble Tribunal to advance more 

grounds both legal as well as factual 

at the time of hearing of this case. 

Contd.....12. 
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DM, AILS OF THE REMEDIES  EXhAUSTED 

The 'applicant, declares that he has no other 

alternative and efficacious. remedy except by way of 

filing this application. He is seeking urgent and 

immediate relief. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER  COURT 

The applicant declares that no other.applica-

tion, P-11rit petition or suit in respect of the subject 

matter of the instant application is filed before any 

other Court, Authority or any other Bench of . this 

Hon'ble Tribunal nor any such application, Writ petition 

or suit is pending before any of them. 

RELIYF  SOUGHT  FOR : 

.S~ N-1- 
I 
 , /If 

Under the facts and circumstances stated 

above, the applicant prays that this application be 

admitted, records be called for and notices be issued 

to the respondents to show cause as tb why the reliefs 

sought for in.this application should not be granted. 

and upon hearing th e patties and on perusal of the 

records be pleased. to grant the following reliefs. 

8.1. 	To set aside and quash the (Annexure-III) 

Notification dated 4.9.2001 and allow the applicant to 

continue in the present-post. 

Contd .... 13. 
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8. 12. 	Cost of the application. 

8 * 3 * 	Any other relie-f/reliefs to which the 

Applicant is deemed entitled to under the law and 

equity. 

INTERIM ORDER PP AYED POR 

Under the f acts and circums tances of. the 

case of the Applicant, it is most respectfully prayed 

that the Hon'ble Tribunal may be pleased to stay/ 

s  us pend the effect and operation of the Annexure-III 

Notification dated 4.9.2001 in so far as the applicant 

is concerned with a further direction, that the applicant-

be allowed to continue in his Present post. 

 

The application is filed through Advocate. 

PARTICULARS OF THE I.P.0 

i~ jc I.P.O. NO 	 3 017  
Date. 

Payable at 	 Guwahati. 

12 ,. 	LIST OF R4CLOSERES 

As stated in the index. 

Contd. .. . . 14. 
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V E R I P I C A T 1 0  N 

I,Sri Susanta Nayak, aged about 46 years, Son 

of Late Dr. Amarendra Nayak, presently working as 

Divisional Forest Officer,Dhubri Division,Dhubri 

do hereby solemnly affirm and verify that the 

6, 1, S- ) ? 'do' 
statements made in paragraphs 

are true to my knowledge, those in paragraphs 

ation are true to my inform 

derived from records and the rest are my humble 

submissions before this Hon'ble Tribunal. 

le 

And I sign this Verification on this the 

(k 
day of September, 2001 at Guwahati. 



ANNEXURE-- I 

~_,'OVERNMENT OP 45MA114 
P0.R!!, -33T T)E ~ , !.O~ TMEN T 	DISPUR 

ORDERS  BY THE GOVEMOR 

NOTIPTCATION 

24UI API:11'200 ( ) 

M0.rRE.3Z9PZPt1!Zj91 	Th e trannEer of shri S. NnyakIFS, 

Divisional Forest 	 Ass:1111 Aff'or'r~ nt-7100n 

Division, INJA as Divinionil Flyont o1r1A-oQ)huhr3 151visloil 

maae vide Notific -Ition N0.F , Zj,;.0/96/Pt/71-B j  00.29-11-99 

which was stayed vile Notification, 	 Ito. 

6-1-2000 is hereby mocoted. 

N0-FPE.3,/""9q 	 In madificNion of this dcoartment. 

N 'otification No.FRE.n/96/Pt/67-D, atd. 5-11-9 9 ,Shrl A.C. 

DIs,Divisinnal Porusk Officer; Dhuhri Diviolnn,Dhubri Is 

In the Interest of public service tronsferrod Ina P01401 0 ~ ; 

DiVisl2nal rorest officer, Centro! Assam AfforestMOII 

Dl'tlision, Hoj -.ii with ei~:fect from the date of taking over 

chorqe vice shri s. royak,TFS transferred. 

S (] // -- A - D . 11 d - 17, 1111 1 1 S, 
Joint SecretAry to the Sovt.of Assoc, 

Forest Department,Dispul: 

Mom, N0."RE-3/90/Pt-1T/191-B, 	Uite(A Dispur,thn 24th AprI1, 2 0 0 0 
'Copy to 1- 
C. The Accountint 
2 -. The Pribcipql Chtef Ca"sarvitar 9f 
3. The Chief Consorvitor of 	Worests(T)Assam,pinbizar,ouwohili-I 
44 The Chief ConsAvator of Fqrests(sp)Assim,GuwrihiQ-24. 

 T h,-: ~ Chiief Cnrivervitor of Frire5ts(WQAssam,0uw01U-8- 
 Th e Chief ConccrvitV of Forests;Rnsenirch,Educitiwi ind 

7 , ThO C ~ )I-[Se r '.,' ItC., r 	() f 	F 0 U 01  S t, S 	C! 	I 100 

0. Shri S. NvyjR,1F&,D.F.0-,CentrnT Assam AfformstatiCin 

Shri A.U. 	D;is,U.P.0.,Dhubr1 DivQion,Dhuhri. 	He will Wri 
firat move. 

10. Shri J. 	Oarmn, 	D.F.U.,Knmrnp Went Divinjon,Himunignon 

1110 The Seniormast Asqtt. Cnnser4ni tol 	of ForesLn, 	DhujQ 
DivLsion.Dhuhri. 

32. 	P.S. tu Vho Wq Lef Minintnr (MI & s tor 1 ii—whirqr, of 
Paj 1 nFormok 1: in - if t W? (Ni Ln f AW n i QA! ,: - 

t 1w ij nj winr Ir j P it- Fornso r"y j " mum it I iti 
of the Minister. 
The Deputy Director, AssaK covt. Press,DjaiuMmUdin, 
Guwahiti.21 for pi.i! -~ U. tinn in the. next issue of the 
Assam nizetta, 
Fwainil f In ,  

By "Visr etc., 

n"I"I wpC Lnry Lo i. ,hi ,  ('ovt' ~ )f' 
r I 1w:11 U, I)i ";puI: 

I 



ANNEkURE"A. ~:, ,ff 

TRAT'NTJJC; 
II)CED DATE 1.4--8-2001 

GOVERNMENT OF ASSM 
FORE S T DEPARTMENT , '.' - S : : DI Sp UIZ 

N 0 *FRB-.52/96 203o Dated 

Shri A.B.Md. SUnu.1-3,ACS, 

TO 	
'i oint Seczetary tq the Gcvt.of Ass'am'.' 

the ,  :Co~ se`r ~r 'a'tb'~"' ,bt- ~F' orests, ,  
W t 

I , V 
upgradNtion training for 1. 	- icels-Promoted-f rorn ,  S*P,, S. at ft 

lndli ~ "' 
.1 N  

Gandh 	at' lanal ' yorest :Academy,, Dehradun from,14-0, ,2001. 
Ref Your lett ~qr NO.I:~ .124./34(X 

0 
~!T~,~ nir1g,# dW 4,29;0 6.20 

sirol 

With r e f e- r cina e to e~ 	 e ottet 	p~bove, 1* am directed to say th at -follo(Wing 4(four J.p S 
thn'. aba'vOln 	 - 	

a are allowed to attend - 
~ntlonpd trai ninq  At* 	

_`111c lndit6 qpa,1 riorest ,  kcajemy , Debradun scileduled to be held from'  14-8-2o ol 	I p'et'jod Of 10(ton) We ekg. 	 :C_ 

Shri B.S. 
Principal '(_*h:Lef 	 icity),attached to the 

Dnserv ,ator of Foresl~~"Aasam, 
ayak jFSrD1vJ.Siona1 Forest Offi"C~-_r, Dhlul?rl 

ShrifA.S. 	 onal Forest offi -c or HAilakand± DJVJ Sion, INA I akandj. 
Shri p. I<c t' 	 11 
Ran g P*_ r s 	

Cky'IFS, lnstrvctor,'Nort~h ZaSt Poresi~ ., 

:Di 
. 

vj. 	
Shri S. Nay_1k,DJLvj,<.3jon,3j POrcst 0 f f I 	D I i xg.) r~ J and SY) ri A.S. -task ar, Di vi sic)-rial 1 Forest offic er HF'ilakalldi D ~~ivisionf:H --.til ,-i),c.:indj wjlj 	

4F 

:17 0 	
mq$t A-C 	

hand over 
/ dh,!:irqe to their 

Of UIGI Division, 
ArA _3'-mOVn t Of Rs, 1, 2 0, 000/_ ; Inn ly ~ has COX QIdy bewozj ItIctioned 	(40vt .  

NO,. ]FItE, 5 2/9 6/19 Q  ', dtd. 19-7-2 001 being th , .~ course 	in rQsPc--%ct Of the 4 officers 
P , Irtici-pant. They' WIII ' hava to Lmderga the training without EAl 

	

TIO Othei: charic' 0,3 C. will be oiven to thelT 
I 

 I 	J- 1 11"ornic!d by tj),0 

	

Of 13rivironment and Forests. 1. case 	
y-  On e 4'ai Is to Oill, be 	umler re-lov-1,1t. 	e z-; 

Yours 
N 

	

2, -1 	1110.11 t  
i n t S ~r`è   " ~ - - - ' 	

- 
tery to 	J. C <,Ivt.  
Dcp ,-jrtjTi(3rjt,JAsp1xT- 

cbntd. 
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M 0~9 6/2' 06 '-.A",' 	D DI.Ii-.)ur,tha, 	27th jixly,2001. 

COPY 
. 	1

~ 	 :1 
to $ - , 	 1 

Tho Dint,~ctOx,, 	 Nat I 	d,onn]. 	rorest 	Ac. , 	(W] ilv,, 
P*O. 	Mr,,w Frm,~ %stj., D;L)hr,-0wn-'24R.006. 

2 1. Shri R. 	Sanellwal, 	Under SeC -, et&r,y  4. 	 Indi, t, .,~o - the Govt.o- 
0 m 	

I .-Minkstry,~of~ En ,~ ir ;  n 	(tjit 	ind'~ 04.tc-'Sts,, 	Por 	avarrin '.P-haw;in, 
C-G-0- QompleX, Lodhj' ~ R6,-.il 	- N,~,;W'Z)Plht-l4003. 

3. -  The Chief cons, ~ rvritor of - F rb lfsc 
Panbnz,ar, (~,trwill'-Iti -1. 

4*' The , con 8 ervato)" of Forests 
, 

Westi!' rri '  Ass,,jm Circle,, 
Kokrn, 

' 

J h ar;/Soutl,iern Assam Circle,Silchar. 
5* The Prjr-j(-.ipnL j, 	NorU~ j ERSt ForcM 	-An r t R, 	Collage, 

(-.1 -14. 

Officers concerncd. Tit- -1 	J,r-, 	rQ- (Tu'QstO(l-rtO 	attcn ~cl th(,~ t ra i rl 1 1-1 g without f.,-jil. 

By ordor' (.3.tc., 

Joint S ~Iry to 	t. 	f Ass,: _IM,  
~,,.A-lo 

. 
rk~!3 -t DeP ,~Irrtmont,Dispijr 

0, 



ANNEXURE-ft 91V- 
GOV~HNPIENT PF 115SAPI J. 

FUIRE3T - DEPARVILNT .' 1 7 	0 1 P U R 
4 AIL C 

T1 

NLJT1F1 CATUS1 

. 3 	 OU f~Ll t: 1L 	 jzP t Ij 	 IFP shri P. Huy l  
D~ ructor, Pf a.,nap Tiger prujucl, Uorpoto Road io in tho I 
lnluru ,,~ l oI puU110 c)rvlcol 

u:j Diviaiunol- Fokust Urvic;t jr, j-1,Ijtu,.jjon Divisinji l, 

Kukrujhar,,uith LX,fect 1'ruil.1`010 daLl! 431' ttikiflU Oval: 

c~i~;r'tju vice S)iri T.V. Huddy l IFS transPurrad. 

r i p 	C) y 	 (i a 	u L.1 14 1 
I tOi hold th 	0 110 ~ uu, 01,  Lhl,i ,  tju.,~ki I'll) Pion Divi-lipti l, 

K' krujhur p addition to hlu Otirl (166-i0j. 

Lq Sb~ -1 —, Q L.— 681/2001/Pt.1 1/3—A 	On rulluc, :L'n thr ~ ntoxu, ::;t a(' 

piliblic -,mrqico ~ iihri T,V. Rt?dLJY j JF':j, 

o r 	ItulJoull Uivioicillp 1:Wkr4j. ,,hzI 	i 	1;) - :jnurtjrj - ,) I 
po8tud as Dil/i0iomil Fuj~ l::]L I-J! , 	fittlifiri 

Di vi.,Aon, [hubri. with of`Pout fruw th(j (jatri ui` ttlkirl(j 
u or chargd vicu Shri j. N.ayrik, IFS trjn!3firr-jd. 

sh ri G. N 	0 (Jzb ,,, rtloh , 
1; ( '1 17 j 

I i b ro b y r u I il o v a d Of tho dual 
0 

ArIL S. N1 iiy,.ik y 1FS, Divi ~ ;imjjl 
Forust 	 Uliubz-i bJ.%jj..A.cjn, 	 thU 

irjtfjr(jtL oP! public .~jejovjt-, o 	 and puattid 
7, 3s Uorkiny plan 01'Picer, Upper 	Circla, Jorh a t x 

(,Ael 	uit*h 1.1proct 'Prorh tho da -~',, ,:l of 	ovix chargu vicr,,  

M.K. Yadav' # IFS alroady tronarm , rtid. Tho Oivi.,,iof .11. 

JOrNUL 1Avi.-.,1,m I.,; h-.:rutjy 

the additional. charga or workino Pl.m Vricor 4 ,  

WO F N E 15 2 OPVP t I  / 3 —C 	-Dn ha vi n tj b n ~,n r al ci Li a e d b y p ol i — 
ticial (Vigilant; 

u ' 
Coll) ullpdrtmont F.-ofll.tha post 17P ,  

0ivi!Aunj-1 Forust UFFicer, Our ~j6u 01' Invaotitjotion 
and Ecanumic Urrunce z , jA sunl , (,, ut ,ju j jL,tj 	jj . C. 

Go :ioumi . ia i. n t hu i n L aro m t o P p ub). j c a rir vi co t run 0— 
I' i trrtsd uml po 	mi 1),, Ij t~. y  Uirol"t.ul , P1,11lau li ~; ljv 

P ro jac t  Barputa Ruad uith (ji'Pact. Frum tho 	(if 

t zj!,i 11'. C,) V u r - Ch a rg 	 -P a,  vicu Shri P. wy, IF5 transfarred. 

C'unt)a, 
Juint 1 :~ ucrfj!;.iry to thu Guo.. 	)I' i.-j, !j Lj m ?  

Foru!iu 
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4 	; rA 	 Ill 
11c, mo ljotFRE. 68/2001/Pt.1/ 3-Uj Datud 	Pu`,t11- ` 	t-- t t 	4) "" OtL  

0 	 . ~ 00 1 a 

Copy to 1 -.4 

Tho kccOuntunt Gunurlul 
Guuuhati-29. 

. 
~ ()sl Ch ~ ef' ~Lonsijrvu' - 01' Of Fu.ru:~ 4u j  huawn I  Huhal3ori r  

Tho Princ 

Tho C11jof CunservatOr Of Fur".-AD iJil-  d", 
1WHIluu:i I  

t t3 1,  u 	u r 	T Thu ChiolP QunuOry 
Panbazar, Guwahqt ~ -1. 

u 	u ru!lt u  I  ~'u 4 4~ 911 	qduoutlun Lind 
Wo rk ~ nig 

- 
I  

I 
Ilan) , t'jusaint ( ;u 1 V 1 hU 1.i—,211,  

G) 	Thu chidP CunL3arvutor ul' ,  FOPust's - 	0  ci .a l  F C) 	;j t ry 	3;A111 

Zoo Haron.)i Road o . Guwahat,i- 

Tho L;Ona I  orvatal: P'lf F"DrOlItst tJ kl utuj-.n  """ urn 	r cl  tj 
KnVrdj411.r, 

I 	 a llatj-1/ 'EL,t3 i" urf), As"mm cir ,clut 
contral 11 ~ s sam Cirble j. Guw 	

ZA flowl. 
Jorhs,t/ lFiald Ujr ~ictcr j , TiUar P.rajuv.L * ,,Q ,4;P 0 t 

0) 	Th u t:0 mv orvotuk ~0,-FOrustso 	
10 0 0 9 

Uivisicinal Sh ri 	U H! ,  ddY I I 
Uivin,ion, KukruP .  r,, 

10) 5111:i 	',Nayak t IFS t  Divlglunal 	 L)h I  ub ri Di V 

Ohubr~" 
Workiny P1011 	 LIppur A0 ,U1 111  311.1. J. 	K 	Ya da V 

Ju rhu;t FOrW 	D jl ,-a 46 	3arhot Uivi*ioil, Duar-4 	 ot 
J 0 rhat 	 nurlivu Of 

G o s wami L)i v 	o n a 	Url~ r. c r 

lnvos ~ iguticjn and' f Econumir, I t 1 1 ) Sliri P ilRoyIFS, bupwty 1dructur, 	Tigor PrOJOett 
Burp 

u 
t 	a 1) (.41 . 

is) . 5hri G.N!, 0ezbaruah t iACF uttzi rhod to -DiVit.lional Forost Urriccir l  
ohubri Division j, 0hubiA... 
'[ , il u  P.!3,,! to tho tllnisL ~jry Irocu.'A l  1013tlm w ~ Wu ,  tw o  Gllu"1141ui-6 

for infOlmation *of tho Plinist0r- 	-,,. I 
Tile P.- So" to tollu:'ClAuf ~Ocrutary l ' 	LU.NpLIJ.-, Gtjkjahnti~6 

rar - ihformation of tflu ChiuF jucrl1i;W:Y* , ,.1,0  0 O,
'j 111U r 1i Ill 0 1 &-11P1 

The -0opti-ty Diructor ?  hs.-, atli Gt)vt- Prut 
Guwuhat:. ~-21 for ~ fijvour UP pul-Aicotion of' 'th!) Oclvlk 
1~ utipic,ition in ~ hu nuxt i!3.-;tju 01 ' '-hu 	IJ 
PursonaA File of the officurs. 

By 

Joint Sucretfirv—tQ t 1 W Gov" 
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OuWa ho., 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL P GUWAHATI BENCH 

O.A No. 379/2001 

Shri Susanta Nayai.:: 

... ROOM, 

v e rsus) 

Union of India & Ors. 

Written statement on behalf of Respondent No. 5 

Shri T.V. Reddy. 

The above named Respondent begs to state as follows-, 

1. That the answering Respondent has gone through the 

copy of the OA as served on him and he has understood 

the contents thereof. Save and except the statements. -i 

which are specifically admitted hereinbelow, other 

statements made in the OA are categorically denied. 

Further the statements which are not born on records 

are also denied. 2. That with regard to the statements 

made in paragraphs 4.1 to 4.6 of the OA, the answering 

Respondent does not admit anything contrary to the 

relevant records. 

3. That with regard to the statements made in paragrapilh 

4.7 of the OA, the answering Respondent denies that the 

order of transfer dated 4.9.2001 has been issued in a 

most surreptitious manner behind the back of the 

Applicant. As regards the contention that the Applicant-

has merely completed a little over one year's of 

service it Dh ubri, the answering Respondent begs to 



a 

state that he (the Respondent) has served about 5 years 

at Kokrajhar as DFO, Haltugaon Division. He was also 

holding the additional charge of Working Plan Division, 

Kakrajhar. It may not be out of place to mention here 

that a posting in a place like Kokrajhar is always 

considered to be a hard posting in view of the 

situation preva iling there. The Respondent had to serve 

there under hostile circumstances. It was only after 

completion of nearly 5 years of service in such a 

difficult station, the Respondent has been transferred 

to his present place of posting at Dhubri. Be it 

further stated here that the answering Respondent is 

senior to the Applicant, their year of allotment being 

1987 and 1998 respectively. 

4. That with regard to the statements made in paragraph 

1 4.8 of the OA, while denying the contentions raised. 

therein, the Respondent reiterates and reaffirms the 

Istatements made hereinabove. As regards the contention 

jof completing only one year of service at Dhubri by the 

Applicant, the answering Respondent states that a 

~ Govirnment officer can always be transferred in the 

, exigencies of service and in administrative necessity 

and the same cannot be faulted with unless the same is 

Wounded an malafide exercise of power and/or in 

iviolation 	of any statutory rules. None 	of 	the 

circumsfances exist in the instant case and the 

,transfer order in question is a routine transfer and 

has been made in the exigencies of service and in the 

interest- of the administration. As regards the plea of 

1"mid—academic session" of his minor daughter, the 
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Inswering Respondent states that to the best of his 

howledge, the daughter ,of the Applicant is studying in 

residential school at Kalimpong. it is denied that 

h e a P P 1  i c a !"I t 1") a s submitted any representation a ii.; 

~ lleged by him. 

That while denying the allegations . I c. 	 made 	i 

,Lragraphs 4.9 and 4.10 of the OA, the answering 

O"spondent begs to state that it is a fact that he has 

taken over charge of the Dhubri Division on 10-9-2001,, 

K this connection it is, stated that on 10-9-2001, the 
. 1'pswering Respondent was at Dhubri on official duty as 

Was summoned by the Chief Conservator of Forest 

erritorial) and the Conservator of Forest 	Western 

Ahisam Circle in connection with 
- 

7 	 the visit of the 

F'Jrest Minister to the places like Dhubri, Bongaigaon 

al. d Kakrajhar which fall under the Western Assam 

Circle. The applicant as per the said direction of the 

id higher authority and in the exigencies of service 

had gone to Dhubri and was at Dhubri on 10-9-2001, or-, I 

the same date, the answering Respondent took 
I 
 over 

Cdarge of the Post of DFO, Dhubri Division as per 

dvice of the said higher authorities and in the 

plesence of the Conservator of Forest. Such a course of 

altion had to be adopted in view of the absence of 

re, ~
Pular DFO at Dhubri. Be it stated here that Dhubri 

isd an inter-state border division. Thus it is denied 

th 
I  a't the respondent took over charge forcefully and 

i e g a 11 y . 

As regards the release of the answering 

pondent from Kakrajhar, it 	is Stated that the 	order 
RA 
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of transfer does.not indicate anything in this regard. 

On the other hand by the order of transfer itself the 

ACF Sri G.N. Dezbaruah who w:- b.o1K!nZ_the _charge  of 

Dhubri Division, has been relievedpf,hAA,dual  charge 

and accordingly the Respondent took over charge of the 

some an 10-9-2001 and he has been functioning at much 

since then with due intimation to the Government in the 

Forest Department and the PCCF, Assam. It is denied 

that 10-9-2001 was a Sunday, which infact was a Monday. 

However, it is stated that handing over and taking over 

of charge is permissible even on holidays in an 

executive post like DFO. 

6. That the answering Respondent categorically denie--:-, 

the allegations made in paragraph 4.11 and 4.12 of the 

OA and reiterates and reaffirms the statements made 

hereinabove. As explained above there is no forcefull 

and illegal follow up action on the part of the 

Respondent as has been alleged. There is,also no any 

well laid out design to oust the Applicant from his 

post in a most unfair, arbitrary and illegal manner as 

has been alleged. The statement that the Applicant has 

been precluded from making timely representation is 

totally incorrect inasmuch as he is at liberty to make 

representation and as per his own statement make in 

paragraph 4.8 of the OA, he has infact made a 

representation which runs counter to his statement. it 

will be pertinent to mention here that after the 

Respondent took over charge of Dhubri Division as per ,  

the arrangement made as stated above, the Government of 

jAssam in the Forest Department has by its letter dated 
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13.9.2001 allowed the Respondent to hand,over charge of 

Haltugaon Division, Kokrajhar to one Shri B.N. Patiri, 

DFO, Social Forestry Division, Kokpajhar which the 

Respondent has accordingly done on 18.9.2001 and the 

same has been intimated by letter dated 18.9.2001. This 

was only a formal follow up action pursuant to taking 

over charge of Dhubri Division by the Respondent on 

10.9.2001. 

Copies 	of the letters dated 13.9.2001 	and 

18.9.2001 	are annexed as 

respectively.. 

That the answering Respondent denies the correctness 

of the statements made in paragraphs 4.12 and 4.13 of 

the OA. The position has been fully explained above. 

There is no illegality in taking over charge on 

10.9.2001 and the same was done as per the instruction 

of the higher authorities and in the exigencies of 

service. 	It is further reiterated'that 10.9.2001 was 

not a Sunday but was Monday. Be that as it may, there 

is no bar in taking over charge even on holidays 

involving executive posts like DFO. As regards the plea 

of completion of tenure of posting, the answering 

Respondent states that the same is not mandatory and a 

Government officer can always be transferred in the 

interest of the administration and in the exigencies of 

se ry xce., 

That with regard to the statements made in paragraph 

4.14 of the OA, the answering Respondent states that he 

has not made any preparation to enter into the official 
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accommodation as has been alleged. Presently the said 

accommodation is under lock and key and is not under 

any use since the family of the Applicant is not 

residing there. On the other hand the Respondent has 

hired a rented house and staying in the said rented 

Pouse with his family consisting of his wife aid two 

minor children. Arrangements have also been made for 

admission of the children of the Respondent at Dhubri. 

rhis being the position the interim order passed by 

this Hon'ble Tribunal as regards the occupation of the 

Luarter by the Applicant is required to be ' vacated. In. 

I 
tamp  Of  any genuine diff . iculty, arrangement can also be 

: 

~ ade by way of accommodating the Applicant to keep his 

I luggage if any, in a portion of the said official 

:
iccommodation under his lock and key, till such time he 

gompletes his training course at Dehradun. 

That the answering Respondent categorically denies 

'the correctness of the statements made in paragraph 

4.15 of the ON It is denied that the order of transfer 

is politically motivated and is founded on arbitrary, 
i 

J ~ llegal and colourable exercise .of power for collateral 

I [.3 LWpose. It is also denied that the transfer order has 

1* jillot  been issued in public interest, but has been issued 

t p accommodate the Respondent. It is also denied that 

the transfer order reflects both malice in law as well 

J of facts. After serving at Kokrajhar nearly for 5 

ars, the Applicant has joined his new place of 

ppsting at Dhubri and there is no illegality in his 
I 

shch transfer. 
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10. That the answering Respondent submits that the 

impugned order of transfer having not been issued in 

malafide exercise of power or in violation of any 

statutory rule, the Han'ble Tribunal will be reluctant 

to interfere with the same. None of the grounds urged 

on behalf of the Applicant in para 5 of the OA is 

sustainable in law and accordingly the Applicant is not 

entitlud to the reliefs sought for in the OA. The 

Applicant has preferred the OA entirely on a wrong 

notion of the matter and the same has been preferred by 

way of taking a chance for favourable consideration. 

Under the facts and circumstances the OA is not 

maintainable and liable to be dismissed in limine and 

with cost. 

f .  

Verification .... 



	

i 	Shri T.V. Reddy, 	Divisional 	Forest 

Officer, Dhubri Division, Dhubri, son of late T. Gopal 

Reddy, aged about 41 years, the Respondent No. 5 in the 

above noted O.A. No. 379/2001, do hereby verify and 

state that the statement made in paragraphs 

are true to my knowledge and 

those made in paragrapths . ..... (p a r e 

being matters of records are true to my information. 

An(A 1: s i gn th i s v e r i f i c a t i on, 	th i s 1_~kd d a y o f 

October, 2001. 

jdV  ~Mv-o 7,  V 	-DR-Aq C I  - 



AV., NfJ.FRC. 6B/20G1/Pt/ 15, 

From 

T a 

Sub 

Oa t Od Di 0j 1,Ur , th q, 1 3~t 1. 15 	omb 	pliQ01 101  
nnti 

Shri A,O, Md,, Eunus,Aus, 
Joint Socy. 1  to t1j o,  tjov t.,  a Apsnm.' 

Shrl T.V rleddy.,IFS, 
Civisiona Forest of,ficor, Hal,~LiaaRn Avi's ~ion, 
Kokrajhar. 

GOvt,- N.0 tification 1I6..FR,C~jq13/.Z04j/pt4~, /j3-A, 
dtd.t 4.9.2001 	Han~A'~g ovnr 6h,gige.1  

YOU r. 1.0ttar Ad., 5.9,,2.001. 

GOVEIVITIENT OF A,530 
FfJRE:3T 0,E.P.A;ITRF,N.T,'.j . , 	OU.L;PUR. 

I ! I fLLazZUU 

V/ 

ANNEXURE-L 

Uir, 

Ldth rererencp to th-j, 1 ,att.a,,r icitpdI. appV 8 9, X, am 	- 
directod tL) say that you. are he 

' 

reby al1puld .to hand, Gv,ar, C!~arge 
.or tho lialtu laon Division an .d Working 'PlAn. :Qi,vA,q~Qn,,%zl~jh e r 
Lo 31irl 13.11.. Patiri t  Uivj 	

I 

GiVinion e , Kclkrajhar. 	
AI.,qQa,I Fora.n,t. 

. 
'Jf,Fi,,cur., ,, 30,ciql .,Fo,r 

11c 
I 

at ry 

Youro raitl -i.r.u.ny, 

r  t Bacr.etalry4z. 
tAD &0 vt'4i Df:,Assam, 

Uo 	 UL 

a 

4  t 

	

partmar~t, .8 
1 
 puef 

s, Aat,a Ui,spL~p, thaj  1 	jS 
Lopy t .o 	 f 
1 

	

	The Accoontant, General (A& Q A.,i-salri j , 1'~4.daRgaori.. Salto la 
GuwLill'ati.'.29. 

2 ~) 'Th r!' Princ.'ipji Lhiaf Lonsarvitor of F D.rIC r  StS, AasaM s  

Thi Chier Cort ~!r~ rvatnr ci f* . For w3t..-i (T r?rr.Ltqji. :31 	Assam P;-inbazar, Culiahati-1, 
The Chi . er Co n ,i a r va t o r of' Fri-, ­jtr~ Onci '11 For !qtry), Zoo jI.-jrnnqi 11 0;idp Gum4vati ­  ?-4.' 	 A . inam 

b) 	Th -! Cons ,?rv7ttor or Forqnt"'s, IJL, '-, ,nrn ov3 ,.3,1in Ci r cl r), Ko 1~ ra jh:~ r. 	 "It 
ci 	ftl,~ '-OrT -i rkj:itor (if' F-jr , ~ !-) -..s, Lo%i! ~ r 'I-,] ,lam 60cinl. Forontry C i r-cl a Aonq A, aoin 

0.ff, Patiri., Divi'sdonal For(Ist of.ficfIrs &,ocial 
For- ,..gtry UiVisi'on Kakrajhar. Ho 'is allOuad -to ' ~nkq over ch,-irge or H81! ~u ,4a'09 n Oi'-jinion zand Uark4`nq Plan Ufl,~ripn. 
10krajhar Prorn Stiri 'rA. 1 1miclypIFS jnd ita' hold U.11 joinini g p'f oPTiceir 'postad on rD'TJ13r b-,jai's. 
Pers,on.jl.- ~ Filp_ -of t-he  O"icrjrs. 

By nrdnr at ~:. 11 

C 
Juint Set - rc!tary to 441c, G!IV,tj*  ()f' A -1- 3om, 

Forest Dapart~,eqt 013pur. 

Attlasted 

Advocate - 

M 



AN 

sit 14-C 
ISOK  RA 

4 	 00ted. 

ThO CO=iGBioner end secretary  
th*  GOVt*Qf AS5OmjpForogt 

4*6 OL sp ur, C;Uw ah at 1.,6 

!Sub 
Handing Over/TakLng over charge Og Vivi sioniq  jro ra  at 

0 f f  'ce r.  X 41  t 49  &On QLvLSLGnoX*kx4jh&r, 

GovteLetter NO,,VR&,q8/200 	at, 1~ 3'9 .200 1. 

to the dbOvO quOtOd I-atter I 
h avo the hQn*u4r tO L-mt*m Yom that. I h eve t 4kgo a Qr  &-hAm 
t,-h* Off: 9* 	~he 

'Kokrbjhor 9 
:  
icom act To V. Reddy, zr~ js cin Lhe 

qkmt*4 Und9jr  

TIh(* 	 trtn*f*r of charge a  
Onclosed Uk,% for f wour of your kind Infogmation Ond 

nclo 	A~ pZova. 
Yours f aithf ully, 

Utviaiawa for*" ()f f Coro  
K*ltu9404  MvIsion p Xokra~j h ar, 

COPY tOgOth*rwith 4  COPY of handing Over! and Itakibg OvOr of charge of thO Divisional F*r*xt Officero Kokr4jh Orw,,Brded to the AmOuAt&nt General( &Q. Asaft. Salto, *  
28 fPr 94VOur of his ~kin4 to 	

, Omw ah at  

~
OrMiltion and n*q*@S&Cr  action , 

UivivionN4 Forest Office z-, 
"Olt-us;Oon Divivien.Kakrojher. 

50/'b  Ot  V-Ch -0 	 A Cr7  I- 

COPY to & I.Tho R rincipol Chief COnvervator of Ago'416 k1ch 4barlo  Guwah'mti.e. 
2&TIw ChLOf Conservc-tor of VOX*atd T),p  AGOam. X jXocharighat.GUtNhctj.j. 

3*The Cbucarvator of FOMDtze Western AsisE ta  !Circle,, Vokjra~ har for favour of their kind informatAgn &nd 
QOCOSS&rY Oction. 

vu 
r"'VjS:O:' ron~ st 0 

Attestee' 

d46ocate, 
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IN THE CENTRAL ADMINIST 
GUUAHATI B-ENCH 
DO* No. 379/2001 

In the 7mattez  of 
O.A. No..379/20019 

Sri Susanta Nayak 

**a..** Applicant 

-Vs- 

Union of India and other s  

#100. 40 Respondents, 

I 	- AND - 

Uritten Statement on behalf of the 
State of Assam g , the respondent No,,2 
and the Joint S8c 

' 
r8tary to the Govtt,  

~of As sim ,  Forest Department, the 
-respondent NO,3 in the above O.A.' 
Noi 3 79/? 00 1 0 

Written Statement on behalf of the Respondefts 
Nose 2 and 3 to the application filed by the 
applicant ). 

Sri Alok Khare Son of Shri 0. 
Khare at present, Joint Secretary to the Govt. 
of Assam *  Forest DepartmentgOispurpGuuahati-6 
do hereby solemnly state as foljous 

That I am the Joint Secretary to the 
Government of Assam, Forest Department -. A copy 
of the above'apPlic ~ation had.been-s' erved upon 
me. I perused the same and understood the 
contents thereof Q -1 am acquainted with the facts 
and circumstances of,  the case. I do not admit 
any of the allegationslaverments made in the 

Contd ... P/Z,,. 

51V 



the application which are not supported by 
records. Any of-the statements which are not 
specifically admitted hereinafter are to be 
deemed as desired. I am also autharised to 
file this Written Statement an behalf of the 
Respondent No.2, 

2 
. * 
	That in -regard to the statements 

made in p-aragraph 4.1 of tha,application 

the answering respondent has nothing to make 
comment on it. 

3 *  , 	That in 
- 

regard to the statements 
,Made in paragraph 4#2 of the application, It 

is stated that the apPlicant was initially 
appointed as State Forest Servic9 Qffi cerj.  
Thereafter he was appointed to Indi. an Forest 
Service in the Year of 2000 by way of 
Promotion. The Year Of allotment of the 
applicant Is yet to be assigned. ,  

A copy of ~he Government Notification 
dated 6-3-2000 is annexed her ' GtO and marked 
as Annexure.-i"O. 

4', 0 	That in regard to the statements 
made in paragraphs 4,3,4,4, 4 05 #  and 4.6 the 
humble respondent admitted the statements 
made thereon., 

5 * 	
That in regard to the statements made 

I  paragraph 4A,1 op the applications the 

/ humble answering respondent begs to state 
that the transfer order Of.  the applicant was 
mgde purely an administrative reasons and 
in the interest Of-  public servi ce'.  

It is a fact that the applicant has 
completed one year 2 months on thedate of Issuance of his transfer order dated 4-9-2001. 

Contd..,P/3., 
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6* 	 That in regard to the statements 
made in paragraph 4,8 of the application ,  
the answering respondent begs to state that 
the transfer order of the applicant dt, *4.9 * 2001 
has bean modified vide notification dt*9,11 * 2001 
under No,FRE,68/2001/Pt/22 and the applicant 

was re—posted at Dhubri Division and T.V.Raddy 

A.F.S. has been transferred from Uhubri 
Division .to Jorhat as Uorking Plan Officer, 

Consi.dering the representation of 
SM. t *  -G. Nayak U/D Sri S. Nayak the Govt o  
initially modified the order dt. 4-9-200:1 vide 
order dt,* 9.11.2001 but revieued the same and 
issued orders vide notification dt.12*11*2001 

staying the order dt o  9,11,2001 on representation 
from Sri ,  T. V. Reddy an the ground that he 400k 
over the Charge ,  , of Divisional Forest Officer #  
0hubri Uivision t 0hubri on 10*9*2001 after 
serving for nearly 5 years in a difficult I 

place like Kokrajhar as Divisional Forest Officer, 
Haltugaon Division # Kokrajhar and shifted his 
family to Uhubri. 

A copy of the modification order 
dto  9-11-2001 -wad ea" of. 	

R" 
12--tt—B-Wl 4M annexed hereto 

and marked as Annexure—*B 11 . 

% 	 That in regard to the statements 
made in paragraph 4,9 of the application it is 
stated that the Respondent No*'S Sri T.V.Reddy 
has taken over charge of Dhubri Division an 

10-9-2001 (FN) from Sri G,,N, Bazbaruah,,Asstt. 
Conservator of-Forests who was additional charge 

Contd,,,P/4,.,,o 
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charge,of Oivisional Forest'Of Pic er., Dhubri 
Division lo 0hubri since the applicant was in 
training at Dahra-Uun o  

A,photo copy of taking over charge 
is annexed hereto and marked as Annexure-C e  

80. 	That in regard to the statements 
made in paragraph 4 # 10 of the application the 
answering respondent begs to state that the 
Respondent NO#5  Sri Reddy handed overcharge 
of Haltu-gaoi n 0ivision j Kokr .aj11ar on 18-!-9--i2001 
to Sri B*N* Patiri s  Divisional Forest officer,, 
Kokrajhar (Social Forestrv-)-- ~Di'vision*Kokrajhar. 

9's 	That in regard to the statemefts made 
in paragraphs 4.,11 # 4 # 12 and 4,13 of the 
application it is stated that the Government 
of Assam t  Forest Oepartment issued an order 
dt# 12*11#2001 fander 

' 

No * FRE, 68/2001/Pt/24 

whereby stayed the earlier modification order 
dto 9*11.2001 under No ,%FRE*6B/2001/Pt/22,, 
and No.FRE.68/2001/Pt/22-A s  

Against the above stay order the 
applicant approached the Hon 6 ble Central 
Administrative Tribunal, Guwahati Bench by 
filing an . original application being 
No.440/2001,w  In the said application the 
Hon*ble Tribunal was pleased to pass a n order 
dt,15*11*2001 by issuing notice and making 
returnable by two weeks. Further, the Hon'ble 
Tribunal was pleased to suspend the operation 
Of order No , FRE,68/2001/Pt/24 dated 12.11,200,1 
till the next date, 

Contd . a  P/ 5# .o  s, 
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Copy of the stay of transf or 

(madificat.ion) order dto.12-11-2001 issued 
by t1he Fore at 08partment , Govt. of A3sam is 

annexed herewith and marked as 
Annexure-Uv  

I 0 0~ That in regard to the statements made 
in paragraph 4.14 of the application the 

Man'ble Central Administrative Tribunal 
has already passed an order dt. 19.9s,2001 

all -owing the applicant to occupy the 

official quarter in which family member> 

are staying at Dhubri. This order dt*19*9,2001 
of this,Hon'ble Tribunal .  will be strictly 
complied with. ,  

11* 	That in regard to the statements 
made in paragraph 4.15 of the application 

it is stated that the transfer of a Government 
employee is a c.ondition of service. The 
Government employees whose services are 

transferable are required to serve at any 
place in the interest of public service 
and administ 

' 

rativa exigenc,y. Normally, the 
Government employees Shouid not be transferred 
befoge completion of 3 years but in exigency 
Of services and in the interest of public 
one may be transf erred before completion of 
the said period of 3' years. 

12t 	That the answering respondent 
respectfully submits that none of the 

grounds mentioned in the application is 
valid ground of law, 

'Contd*o.P/6 ... 
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V ,  E R 	F I C A, T ,  I - D N 

Is Sri Alok Khare, Joint Secretary 

to the Govt, of Assam, F orest Department do 

hereby state that the statements made in 

paragraphs 1,2,,3,4,5,7, 8 and 10 are true 

to my knowledge and those made in paragraphs 

6 and 9 are true to my information being 

matters of records which I believe to be 

true and the rests are humble submissions 

before thisHonlble Tribunal -. 

1 have not suppressed any material 

fact# I have signed this verification on 

this 18th day of December.2001, 

Joint Secretary to the Govt,ar 
Assam, Forest OepartmenttOispur 
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t 



T-, 7,1 -1 	T) rfl ~ 
i-,v:' -1  J , 	-2 	-, ~ : 	D -.-- 3"  ,, ~' 

- 
P I 

-;','.L  1  FILCATION 

D -a te " D i s p u r , th e 0 9 1-- h 	2 0 -'1 

N 0  FR E 6 0 2 0 0 1 /P t / 2 2 	1 n m I i f -1 -- -I t i --)n o f th, ~ t -- 3-n s -j:-:: e r. 	r ", c r 
'C; S ue 	-\7 4L ", e 

-It,l- 4- -, -2001 in respect o -  ni ni 
h e 	a re, 	t e 	s D. i v 4- s i no~. 1 Off icer, -DI'I-I -u.DrII 

Dh ,-,'-) r i with ~:.-~ ffect frr-m the date of ta-0-~ ing 
over ch vcge vice '3 1--,ri. T,,V. Re -,3 -ay ',T7S, I 

r 

	

PR  E 6 8  OtLj 01 , /)~~t 	 A : Sinri T.V. np,1,3y TFS Divisi ~ )I-I -?" F ~~rest 
Officer, Dhi±ori Divisi --)n,DIhubri is in the intel est -if 
pU.Dlic c'!ervice tr-;n3ferr,:~ --I an , I *p -~stell as working 101 ;t~li- .I 
Offic-er, U--,D"")-3r k9sam Circle, j ~)rh~-~,t with effect frr)ITt 
t  Fie 	 -:~ r c l, -i:arges vice Shri M.K.Y.-I ,Iev, I 	I te he tn:.k(=-, s :Dv, 
IF3,alrea,-'I-y transferred. 

Sd/- A-B -M ~3. Eunus, 
Joint Secretary to the (',Ovt.-)f Assnami, 

Forest Department,Dispur 

Memo NrI-FRE.63/2001
`
/Pt/22-R-,, Dat-~~d Dispur,the 09th, ,i-W. 1 2001. 

. 1 	..) C-cpy forwar-~a -' t - 
1, 
4. 	The Account-ant (~oner,-il(A&E)Ass;ai-,1,73elt ~)1-4-,Guwah-:iti-29. 

The Principal Chief C.')ns,ervator Qf Forests, Assam, 
P 
The C" 

' 
ief C,-,,ns , -~rvat ,'-r Of F01reSts (Ter ritori al) Assam, 

P ,anbE,~ zar,C-.u~,j:-4.1 ,i,iti-1. 
The Chief ccns ,:~ rvat,,)r of 
Guw -ah.iti-8. 
The c~:ief 0-ris , rvat.)r of  P -Irests(S , 	F e 	a 
c3uwah.-ati-2 

. 
4. 	

-)c jai 	~-)r stry)Ass--m, 

The Chief C-nservat ,-r of F ,-)r' p-sts,R(-~s ,,~ ,arch,7~,. -Iucg.ti-n -nI 
Working 
The Ccnsr::~rvitor of !~lorests,Wes -,--ern Assam circle, Kokr ,-::Ljhir/ 
Eastern Assam Circl ,-.~ ,Jorhat. 
The Divisicnal For,~ st Offic,~ r, Jorhat Division,jorhat. 
Shri M.K. Y ,-jrl ~-,,-~71jps,'Rorking Plan.Of f icer, Upper Assam Circle, 
J,-)rh::t 4-  
Shr-i S. Nayak,IFS, C 0 Di V 4 Lsional F-)rest off ic--~ r,Dhu'-.)ri 

11 - Sh ~ri T-V. Re- ,-1,3Y,IS,Divisiqn,-~q1 F(-)rest Officer, Dhubri 
Di -~7i S i -,, n , D ~11 i. ~,-- -, r Ji ~. 	

1 

P.S. to Mi.nis , ~1-- a~r,F ,,-.)rests,Ass,-IM,DisiDur for fav'.-)ur of 
information of Minister,Fort---sts. - 
The De -~-:)uty Director,Assam Govt. Press,Barn.iinim.-ii(l ,-im,cuw,--ih?,ti-
21 for fay.,,,-Iur Of PI~Olication -)f the notification in the 
next issile of the Assam Gazette 
Pers -nalffles of the officers. 

Ey .)rrier etc., 

J -)int 	 the C--)-vt. -If Assarn, 
V,,4F (D r iD- s t De D a r trien t, I-) i s ur 



-  '"n" , 	- 
777isil 

GO 

L~JVI ~;lv, ,-AL FOZ~-6T 

DaT  ,,d,L)nl~bxi thtj 
13/ 19/ ~ 41  1  

0  

rtd c-ecrutary tO thL--  C30"a C,)-\ 	/The C0lfliis4O rl t; r  
o , 	Fo.Lvst D-eartm,;:nt 'p-DiSWEP 

~'V I 

D1 V 13 

h arg!a or L11 
6vb; 	 t 

.. j 	 :.--- ph,bri DiVisiung .  
o FRE .68/2001/1-)-t-1/3A 

'I No Govt. notiticati fir. t 0.- 
d t,, 4-9-2001  

3 	 havv 
-,14+h 	 to thl-- abovj . I 

to info.,- w YOU I th at to-day 	th,~ EO-Lel"100il, 
o f Llw,~ 

_
jupt/2001 	havv- 	takla" ov ,; ,. t,-w clia.c ~je 

r ~,.; ,t of -icexIDNbri Qivi- ~~ iQrl 
of..Lc, of the;  DivisiOlial Fo 	

. 
t. 	 , 

	

U.N, L3uzbaruahp Senio:ciao5.t A 	s V a 

I: oc 	ts 

lhe c  %:,L: t2.  f i c a 	u r tho tr aj i 	cj 
I C 

of 1 1 co  of thu UiviliQrlal F o'L 
est  0 f Car P D IuAbrl Uivis 

n c 1 0 ,A hv r i th 
f ithful.Lyg A 8 ab ov Oe 	 yours! a 

j~nclO'- 

Divi si ,  0 f 
D11"b'Vil DiVi5l 

c Oi 	tr 	f er Oi clld~ kj a  
'Copy alonywitri ,  a 	Pi of 

11 an~ 	c 4~ zj zi zjr 
OUT 01 kind inf orma t  duct 	Or f av f orwar 

c~ 	 dc ta. on ~tO 	 S aw 	i d cipig c 
countpnt Gene 	 J (1) The -~ c 

kAw ah P, t-i - 29 0  S* 	 pelto la ~ tG Branch C) f jcer vDhubr 
1 (2) Lhe reaS-.ArjY 

L)h ~Abri 	APeX Bank, e r SwB.1 

1~,  qddy pl -F .-S 
DiV:LSjOji r aj Fo:reSt  U f  JL  

jv:Lsjun 

	

U 1,ma bxi Lj 	0 

Con 



P.0 

_VV
Q(~ 

FO EST 	 T, 

OI)!)7-.RS  !jY  -THE I f'!0'IER',70.N 

ATI  01  

te DiSour, th-2 12thllov. 1 2001. 

'~','0.?i:IE.-!8/2001/P ~4 	Wi r-hout prej u U c ~ , to the 1pion lancy - of 

th ,2 O.A. tlioi379/2001 in the Honlble C;zntral Almini3-1 

4Cr "tive 	 th.aItr-., nsf.,_>r in.1 .,­os~ing 

orflar issul .-I-I .17i.le C-ovt. i -totification I-lo-FRE-68/2001" 

P t/2 2, 	9-11-2C01 an-I No-'FRE*68/200jPt/22-A.. 
~ 200.1 in resp,~ct'ol: S~ri S. N ItI. 9-11 	 ay3k;IFS,Daputy 

Con5,,-_-rV -ator of For,,-sts 	Shri T-V. R,,_d--Iy,3:FS,DeLDuty 

Con.,3ervat6r 'of Forests -are hate~.Y staye ~l until furti"ier 

orders. 

I 

S31- A-B -Mclo Eunus.. 
Joint Secretary to the Govt-of Asszn, 

-Forest Department, Dispur 

Memo- No-FRE .68/2001/Pt/24-A, Dt,'I.,,Pispur, the 12th Mov. 1 2001. 
Copy to 

I. The Accountant ceneral (A&E) ASS.-im.,,Baltoli;Guw-ili-Ati-29'. 
2.- The Principal Chief Conservator of Forests-.,Ass.-gn, 

RehPhari,Guwab;--ti'-8- 
The Chief Conservator * 4L Forests(7Lerritorial)Assam, 
P,nnbazar, C uwah -,ti -1. 
The Chief Conservatovif Forests(wildlife)Assam.- 
Reh..ib ,-iri,.Guw ahnti-8. 
The Chief Consarv: ator o~ F6r.~ sts(social , For: ~ strg, )Ass,-,M"* 
(;uw.-ihati_?4. 
The Chief Conser ~ator of Foresi ts Research,Educ [ation, and 
workin'g P ~~bn Ass ~ ' ,Guw am 	ahiLti-2441 
The Conservator of Porests,Western Assam circle,Koktajh -,ir/ 
E:astern Assam Ciicla..jorbat. 

Er, The Deputy Commis'sio'ner,'Dhubri District, Dhubrj. 
T.. The'Divisional Forest officer, Torhat Division,jorhat. 
io. Shri S. Nayak,IFS,C/0 Principal Chief Consarv'.ator of 

Forests, Assam,Reh -:tbari,Guw-Ah -iti-.~S. 
Shri T.V. -  Reddy, IPS, Divisional por lest Of f i ri, I Division, 
The Reg is tr-ar.-'Can tnal'- Adm'in-J:s. trative Tribun 1: 110~'h 	erh 

P.S..to th Mini s ter ­  For,ests, Assam',, Dispur fo ~, favol: .  
Guwahati-5 

o 
inform.-Ation of the Minils'tere .,  
The Deputy Direcior, Assam Govi P 	;Bamuni 	dam'" ,  

r  Guwah'Iti-21 f6r', ubl'j6._At, ion ~Vn -  tfiersnextl  i S S U,-_ f the' 
Assam Gazette 

1 	a tl~e*'offic rJ .  Personal" f "le , 	 e 

'Yai6,IFS,Wovkirig plan Of f icer, Upperdi'Assam ,  Ci r :  1% Shri M.K* 
Jorhat..,. 

By'or- ~~e r etc. 

IT 

	

Joint S b ri~ 	 o the 	of. Assam ~ ~_ A- - 	~,-_ . . 	~~qv 
" -, 

1  r  ..., .. 
pet *~:~Is t7 Department, Dis[o ~.C~'~ 

+ 


